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From:

N

]

~, 7 KOTA BHASKARA RAO,

M.Com. ,L.L.B,

Advocate. _
Additicnal Central Govt,
CAT, |
HYDERABARD, '

To

: The Registrar,
- : ' CAT,Hyderabad Bench,
: HYDERARBAD,

FOR BEING MENTIONED

The OA 1244/97 was disposed of on 17-9-97 with a
direction that Rl and RZ should dispose cof the representations
of the applicants Judiciously takeup due note of the ,
observations/directions given in OA 1022/95 dt 13-12705
within & period of twc months from the date of receipt of

: _ I
a copy of the Judgement and the OA was ordered accordingly
at the aémission stage,

Tt is submitted that the officials against whom |the
applicanfs claimed seniority were transfered under Rule 38 of
P &T mahual. Vol IV and were promoted tc LSG cadre ukder
T BOP Scheme vide 8T/47-45/Co-Ro*s/93 dt 4-1-94, Thé
applicants submitted identical representations against the ™~
crders dt 4-1-94, After that the respondents issued
A modification orcers vide 22-5/95-PE-I dt 8-2-96 and

-

22-5/95-PE-I dt 26~3-96 and the same were circulated |to all

1 the employees. As the representations of the applicants

5 were identical no individual replgles were given to them by

the respondents, The applicants have not submitted a Yy

. representations after issue of the modified orders dtl8-2-96

: and 26-3-96, As such the order dt 17-9-97 needs modification.
It is therefore requested to post the above 04 under
for being Mentioned after circulation.

(osdlo

(KOTA BHASKARY RAG).
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The applicantion has been suomitted te the Tribunal by

shri TUV S Muytta : _ Advocate/
Party=-_ in - Rerser Under Sé%tion 19 of the Administrative

Tribunal Act,

reference to the points mentiocned in the ch
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Has the ap1iecant exhausted ajj availabie remidies, \flf

las the Index of documents bhezpn £iled, ana

Ll

Tacination done <roperly, ktkf
. . _ ‘

as the declaration as recuired Dy item No, 7 of ¥{4

Zorm, I been made, o

Have recuirec number *of envelops (file size)

- bearing Ffuij addreses of the respondent's been filed, W”Q/

(a) Whether the relief sought for, arise out of

single cause of action, . _ T\f
(b) wWiether any interim relief is brayed for, xﬁs7
In case an pa for condonat inn of delav in fileq, |

1s it supportee Ly an aifidavit 'of the applicant, -

nhetner tnis cage be heared by single denci, . —A\D -

Ahy other point,
r-

Result of the Scrutiny with initia] of the Scrutin
clerk, '

Section Officer, ‘ o .

Deputy Registrar,

Registrar.
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¥ AR IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD
« Code w3k 14 GSNBENCH AT HYDERABAD-4
3 O.A.No, of 1997 ,
j ] oA ‘w&-" ? - ,jltbgﬁ)\()ﬁ)
\ Chronological Statement of Events \
W i Q32 ()
S1.,No, Date - Event
A=l 01~07-86 Circle gradation list as on 01-07=86,
A=2 01-07-96 " " 01 =07~1996,
E A=3 22-07-93  Order No.4-12/88~PEI(Pt) dated 22507-93
1 on D.G posts (R-1) intréducing TBOP/BCR
L scheme in C,0s/R,0s,
A4 07-01-94  Memo.No.ST/47~5/CO /BOP/93, dated£07-01-94
issued by the CPM§ Hyderabad (R=2)
bringing all the staff in C.0s/R.0s
. under the scheme, .
A=-5 04-01-94 Memo.issued by R~2 promoting the qgniors
to the applicants tc LSG Cadre under the
TBOP scheme (No.ST/47-5/Co/ROS/TBOP/93,
dated 06-01-1994,
A=6 05-12=94 - do =
(NO,ST/47=5/Co~ROS/TBOP/ dated 05-1P-1994)
- A=7  31-08=95 ~ do = ' _
1 d.- (No.ST/47~5/C~Ros /TBOP/95-96, dated 31—8-95}
C A~8 26-12=95  Clerfifications on TBOP/BCR scheme |from
; DG posts (R-1 (D.0.Lr N0+ 22=5/95/PE1
: dated 26-~12~1995,
| a-9 08=02~96 ~ do =
P : - (Lr .No,22+5/95/PEI, dated 08=02-1996)
L =10 ' 26=-03-96 - =do -
| ‘ (Lr.No,22=5/95~PE.I, dated 26-03=~1996)
A-11  24-09-96 -do =
(Lr .No,44~60/96~SPB,II, dated 24=09=1596)
: A=12 - Extract of Rules from P & T Manual Vol,1v,
A~13  13-12-95 Judgement dated 13-12-199§ in 0.A.Nog1022/95
| of the Hon'ble CAT, Hyderabad Bé%h. |
“‘ A~]14 24-02-1995 Judgement dated 24-02-1995 in O.A.45/91 of
| : - the Hon'ble Principal Bench, CaT, Newlﬂelhi.
A~15 23=12=94 Identical representations submitted by the
to applicants to R-2 to promote them to ﬂSG
A=23 from the date their junbor a were promoted,

Hyderabad,
Dt s X ~06-1/
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AT HYDERABAD=4
O «NO, \24«(& of 1997

Title of the Case :
Us04T & another

INDEX OF MATERIAL PAPERS

P.VISWESWARA SASTRY & 8 others

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH\\

Vs, J
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S1,
NO,

2.

3.

4.

Ge

T

84

9e

10,

Particulars of Documents

Application

MATERIAL PAPERS:

Extracts from circle Gradation list
as on 01-07-1986 issued by the
CPMG, Hyderabad (Rw=2)

Extracts from circle Gradation
list as on 01-07w1996 issued by
Re2

Order No.4-12/88~PE-I (Pt)
dated 22-07~1993 issued by the
D.G.posts (R-l)

Memo .No.ST/47=5/COT BOP/93,
dated 07~01-1994 issued by R-2

Memo ,NO,ST£47~5/Co=-R0OS/TBOP/93,
dated 04=01-1994 issued by R=2

Memo,No ,8T/47~5/Co~R0OS/TBOP
dated 05-~12-1994 issued by R=2

Memo «No . ST /#4775 /Co,ROS /TBOP
95«96 dated 31-08-1995,

D.O.letter No,22=5/95/PE-TI.
dated 26-12=1995 from R-l

Letter N0,22=5/95-PEI dated
08~02«1596 from R=1

Letter No.22~5/95-PEI dated
26=03-1996 from R~l

Letter No,44~60/969SPB II
dated 24-09-1996 from R~1

W R wm we e s e e M ME W e

e = Peeom 7o
a1 54099
a2 23t 30
A3 3)&82
a4 5%
as '3%%03L
as 3]l
a7 3%
as 39
a9 U Ejtfj
a0 Ya
B G dgy
i contd . . J2i
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1 (2) o @) (4)

e i T T -.un-ﬂﬁﬂﬂlﬂ-u-—qr

12. Extracts of Rules 27-B

38 & 272-A Of P & T | :

Manual Vol,.IV, o . Al2 H543“6
13, Judgement dated 13-12~1995

in Oo@.NO.1022/95‘ by the CB

Hon'ble CAT, Hyderabad Bench. Al3 QJ'ﬁD )B

lg, Judgement dated 24~02-1995

in 0.A.N0.45/91 of the Hon'ble ~ }b £
Principal Bench, CAT, New Delhi, ala 57

15, Identical Representations % ﬂb
submitted by agglicants No.l to 4&l5 to 9—
9 on 23=12-~1994"R~2 A=23

4
A

-----——--ﬁ-“——qn—----———n-—w--’i

HYDERABAD,

Dated :30 -06-1997,

.

e v

¢

Signature of the Applicant No,.4

Signature of @Sumy?gjfﬁe Appllicants,

For Office use

Date of Filing:

Registration No,

f or Registrar,




p

[

IN THE CENTRAL ADMINISTRATIVE TRIBHNAL, HYDERABAD

~ BENCH AT HYDERABAD-4
(Umder SectionllQ of the A.T.ACT, 1985)

O.d.No. (24 of 1997

BETWEEN

1)

2)

3)

P.Visweswara Sastry

S/o pP.V.Appaiah Sastry,

aged 41 years, Lower Selection Grade,
postal 4ssistant, (LSGPa-for short)

Of fice of the Chief Postamaster, General,
A.P.Circle (0O/o CpPMG-for short),
Hyderabad-1.

Ne L

.Yadagiri S/o N.Satyanarayana,
Abed 43 years, LSGPA, 0/o CPMG,
Hyderabad-l,

S.Narsaiah, S/o Shalu (SC),
Aged 39 years, LSGPA, Office of the '
pPostmaster General (O/o PMG - for short),

. Hyderabad-l,

4)

5)

6)

7)

8)

9)

R.B.M.Singh, $/o Late R.B.Premsingh,
aged 40 years, LSG PA, 0/o, CPMG,
Hyderabad=l .

Ch.Subba Lakshmi D/o Laté Ch.Subrahmanyam,
Aged 43 years, LSG PA, O/o CPMG,
Hyderabad~-l.,

Smt ,Viola Samuel, W/o M.Samuel,Prabhucharan,
Aged 39 years, LSGPA, 0/o0 CPMG, Hyderabad-l,

R.B.Shobha Rani W/o R.V.Bhadraiah (SC),
aged 35 years, LSG pa, O/o CPMG, Hyd-l.

Jagdeshwar S/0 Balaiah (SC),
Aged 45 years, Postal Assistant
(pA=for short), 0/o CPMG, Hyd-l.

a)
L.Venu%%%g%§/o A,L.Pillai,
Aged 43 yedrs, Development Officer

(PLI) (LSG pa), O/o CPMG,Hyderabad~l,

AND

1)

2)

The Union of India rep. by the
Secretary and Director-~General,
BDepartment of Posts, Dak Bhavan,
New Delhi-110 001,

The S$Em Chief Postmaster General,
A.P.Circle, Hyderabad~0l.

2t
k23]
I
b3

L B

LA

contd

Applicants.

e o 28

RespondentsE:




22 2 3¢

ADDRESS FOR SERVICE CF NOTICES OR THE APPLICANTS IS THAT OF
THEIR COUNSER:~

T.V.V.5.Murthy, advocate, & Y.Appala Raju, Advocate,
H.NO,B~361, Phase-11I,
Residential Complex,
Vanasthalipuram,
Hyderabad-500 070,

(a) PARTICUARS OF ORDERS AGAINST WHICH THE APPLICATION IS MADE s=

1,11,ii1) Director-General, DRepartment of Posts (D.G.é sts-for
short)} (R-l) New Delhi Memo,No.4-12/88~PEI (Pt) dated
22-07~1993. (Annexure A-3 at Page No. 3| &/3? )
and letters No0,22~5/PEI, dated 08-02-1996
.(annexure-QQ at Page No., 4O g}le )
and 44=60/96~SPB~IY dated 24-09~1996
(Annexure a=11 at P.No, Y3 57%!171 - )

iv) CPMG, Hyderabad (R=2) Memos.No.ST/47~5/CO~ROS/TBO£/93,

dated 04-01~1994 ,ST/47-5/Co-R0S/TBAP, dated 05-12~1994k ST

47~ﬁ/Co-Ros/TB<3p/9s-9s dated 31~08=1995, (Annexure A5, 6 & 7

at ToNcs. 34 3% )
v) Representations dated 23-12-1994 of the applicants herein

to R=2 @t Annexures A-l15 to A-23 at P.No. ‘EL) —l'b72)

1(b) SUBJECT IN BRIEF:=

The erstwhile juniors to the applicants herein were promoted

to the higher cadre-LSG with effect from 23#6-1993 under| the time
Bound=-one~-promotion (TBOP for short) Scheme, ignoring their
seniority in the LDC and Postal Asgistants cadre, due tojanomalies
in the\?cheme.

72, J;)URISI}ICTION OF THE TRIBUNAL:=-

The applicants herein submit that the subject matter of L
F

the orders against which they want redresal is within the

jurisdiction of this Hon'ble Tribunal as per section 14(i)(b) r
!

(i1) of the A.T.Act, 1985, as the applicants have been working
as postal aséistants in the office£>of the CPMG, Hyderabad and
PMG, Hyderabad,

: doontd., .. 3




23 3 2

3+ LIMITATIONg-

The applicants submit and declare further that the

appli«~

cation 1s within the limitation period prescribed in section 21

of the A.T.Act, 1985 as their representations dated 23-112-1994

addressed to R-2 vide Annexures A 15 to A 23 at pages Nd¢
have not yet been replied to, However a M,A to condone

in filing this O.A. is filed separately.

4, FACTS OF THE CASEsw

| bt 19,

Lhe delay

4,1, The applicants submit that they were initially appointed

as Lower Division Clerks (LDCs~-for short) in the office ;of the

CPMG, Hyderabad and the'regional_offices. Their dates éf initia 1l

appointment are shown under ccls.5 of the circle Gradatibon list

as on 0l-07-1986 at internal P.No.l6 to 21 (Annexure-Aal

at

P.No.15?+0224 and as shown under col,5 of the circle Griadation

list as on O1-07~1996 at internal P.N0.9 to 16 (Annexure

P.Nos Qﬂ%_’f’b 20 )

4.2, The applicants submit that the Director-General,

Department of Posts (D.G,Posts -for short) (R-1), by an

A2 at

order

No.4-12/88-PEI (Pt) dated 22~07-1993 (Annexure A-3 at p.mos.'j’hy??_)

extended the Timee Bound-oneypromotion (TBOP=~for short)

scheme

and Biennial cadre Review (BCR=for short) scheme to the :moup

‘C* staff of the Administrative Offices (Circle Office an

Offices) in the Department of Posts‘with effect from 26«0

‘443, Para 3412 of the order dated 22-07-1993 {Annex

31§ %9,
of P.Nb:< eads as under:-

tf :
3.12, Under this §cheme, only such officials as hav

16 and 26 years gervice in the Postal @sstsﬂUDC/%Bc Crade

be eligible for promotion to the next higher grades of Rs
and Rs,.1600~2660 respectively, If they are otherwise elié
In cases where a senior has not completed the prescribed

of serviceg, whereas his/her junior has become eligible,

id Regional

‘6-199;.

ure=»a3

e completed
will
«1400~2300
ible.,
pericd

then only

f ficontd. . .4 ‘
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¢ 4 23

the junior sﬁali be considdred eligibld, for promotion,.
when the senior completed the prescribed service and is
suitable for promotion then his/her original seniority w
restored vis=-s-vis his/her junior inthe lower grade. Ir
cases, promotion under this scheme will be subjected to
condition that tne‘senior employee shall not be able to

benefit of highér pay fixation merely on the ground tha

’\

However,
ad judged
ill be

¥ such
t he

claim the

t officials

who were junior to him in the lower grade are now drawihg higher (

pay b%*virtue of early promotion.

_ 4,4, Para 3.14 of the order dated 22~07-1993 (Annexure A-3)

3
& reads as foblowszw

at P.Nos,
"3.,14 the existing LRCs/UDCs/LSG ¥3rd quota offic
oP‘f‘
do not upty for this scheme will not be eligible for cg
7

against the existing promotional channels",

4,5. The applicants submit that all the Group 'C}

staff

in the circle and Regional Officers wereé brought under|ithe

. Vel v o o LY

the new scheme of TBQOP/BCR by the CPMG, Hyderabad (R=-2)

office Memo,.no,ST/47=5/COT BOp/93, dated 07-01-1994 (An

at P.No,. 3? 7 )

4.6. The applicants submit that the CPMG, Hyderabad (R-2)

by his office Memo,No,ST/47~-5/Co=-R0OS/TBOP/93, dated 04:

(Annexure A=5 at P.Nos 3Lfﬁ>%é ) promoted some of their juniors

like Smt.A.Sesharatnam and Sri D.Sanjeeva vide S1,Nos.85, and 86

of the said Memo.dated 04-01-~1994 (Annexure-A5) to the

in the pay scale of Rs.1400-2300 under the TBOP scheme, with

effect from 26-06~1993 on the ground that they have completed

16 years of service,

4.7. The applicants submit that the applicants

(excluding applicant No.3 & 7) are shown respectivelylat S1.,No,22)|+

28,24,26,17,34 & 25 of the seniority list of permanen

No.1,2,4,5,8

by his

nexure A4

R I

0l -1994

I5G cadre

LDCs at

internal pages 16 to 18 of the circle gradation list [as on Ol-O?uﬂ'

Hicontd, . .58
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L

as they joined the CO/RO on 15-06-1988 and 02~06-1988 3s UDCs

subsequent to the issue of the list,

]

. 4.8+ The applicants submit that the applicants No.l to
7 & 9 (excluding applicant N,.8) are now shown under the head LSG

;Postal Assistant ‘s at internal P.No.9 &e of the latest Grada~-

| 30 )

tion list as on 01-07=1996 (@nnexurefﬁz at P.Nos, 293

at serial Nos,53, 58, 45, 54, 56, 48, 43 & 55, respectively,

whereas applicant No.8 is shown at sl.no.5 under the hLad"pOStal

Assistants" at P.l1 of the said list {(P.No. Q%3f53C3')

4.9, The applicants submit that Smt.A.Sesharathwnam,

LBC, SBCH, who Was.transferred under Rule 38 of P & T Manual Vol,

IV to the circle office oan9aiand,who was shown at S1/No.8 of
the‘circle gradation list as on 0l1-07-1986 at internal Pagd 19

, m .
{(Annexure-al at P.No.“?hﬁ9tﬁer tempoary 1DCS, and whojjwas junior
/\ .

to all the applicants herein who are permanent LDCs and

Was promoted to the LSG cadre with effect from 26-06«1993

under the TBOP scheme, on the ground that she completed

of service vide the CPMG, Hyderabad (R=2) Memo.No.ST/4{=5/Co~R0S/

93, dated 04~01-1994 (&nreture.as at Page No.‘3q 1o 5@

3he'&ﬁ$vwh al- Bl- 67 anden P as %h:Anhaxqﬂﬂﬁﬂf‘f*P*N°'33' |
erecf. , Similarly Shri D.Sanjeeva LDC,|[{SBCO, wh059

S1.
vide Jgino.ss t
=N

was transferred under Rule 38 of P & T Manual Vol,IV on

(Vide R=2's Memo.No,ST/44~22/2/84, dated 10=11-1986 a

not at all figure in the circle gradation list (Annexure

\f} i

UDCs,

|
16 years {
f

)

who did

-al)

as on 0l-07«1986, and who figured at sl.n0.77 of the circle

gradation list as on 01-07-1996 under postal Assistants
|

pagé 15 of the list (&Annexure No.A® at Page No, ?534b§80 )
and who was thus junior to all the applicants Qerein'was similary

promoted Qo the L3G Cadre with effect from 26-06-1993 vide

851.n0.86 of R=2's Memo.No;ST/47~5/Co—RGs/TBDP/93, date$
B )
(Annexure A5 at Page No, 3L} ’Tb BE. )

Hiocontd. . . 6

at internal

04-01<1994

I
i

10ﬁ12~1986!
i

S R T i

i, R e ¢
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4,10, The applicants submit that similarly some other

officials vizs., Shri J.&mmaji)

P.Srinivasa Reddy and at G.C.Saibaba at S1.Nos,.56,72, 84

A

T.P.Sastry, V.R.Vijayabhaskar

and 89

of the gradation list date@%pf~07~1996 (Annexure=-a2) whol|iwere

transferred under Rule 38 of P & T Man VBIQIV, and who wére junior

to the applicants herein were promoted as LSG PAS on thel||ground

that they completed 16 years of service, SUpersedihg the
{(Vide R=2's Memo.No.ST/47~5/Co~ROS/TBOP, dated 05-12-1994
(Annexure-A6 at P.No. 2/

95«96, dated 31-08-1995 (Annexure A7 at P.NO. 32} )

) & Memo.No,.ST/47=5/Co~R0OS/TBOP

fhis is an anomaly arising out of the TBOP scheme which rlequires

to be rectified by modifying the TBOP scheme suitably to{protect

| I
the interest of the officials like the applicants for thejir

promotion from the PA cadre to the LSG cadre frovkhe date

their

juniors were promoted, But in the subsequent modifications and

clarifications issued by the D.G.Posts (R-l1) so far this

has not yet been considered.

aspect

4,11, Inview of the anomaly arising out cof the promotion

of their juniors, the applicants herein submitted iﬁﬁentical
'representations on 23-12~1994 vide Annexures Al5 to A23 at P.no

to the CPMG, Hyderabad (R=2} requesting him to promote them

1

byta12.

£

also as LSG, PAs with effect from 26-06-19931 fhe date on whi€h

their juniors were promoted.

from R-2 with reference to these representations so far.

But no reply has been receiyed

4.12, The applicants submit that the existing Recruitment

Rules
made under the proviso to Art.309 of the constitution, can
substituted by the TBOP/BCR scheme introduced through an

administrative circular dated 22-=07=1993 (Annexure A3 at [

to the disadvantage of the applicants. It is now well ST
that administrative instructions cannot modify or annul th

provisions in the Recruitment Rules framed under proviso

|
|
o Eoontd ., . . T { F \ l
| | f‘

L

for promotion to the LSG cadre in the circle, [0Offices

not be

.No?kyaz)

‘0 Art 309

applicants

{
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in the TBOP/BCR scheme are considered and removed. It

unfortunate that R-l and R~2 are not yet seized of this position

to remove these anomalies in the TBOP scheme,

4e13. The applicants submit that in pursuance to|the

decision dated 27-09-1994 of the Hpon'ble CAT, Hyderabad Bench

in OsAs 961/93, and 352/94, it was decided by Rl to

the judgement, as the SLP filed by the Department was dismissed,
and it was intimated by D,G.Posts (R-l) vide his office D.C.
letter No,22~5/95-pE,II dated 26-~12-1995 (Annexure A8|lat P.No.?? )

that it was agreed in principle to modify the BCR|lscheme

and that funther instructions would follow,

4414, The applicants submit that the D.,G,posts (R-1)

vide his office Memo.N0,22-5/95~PE.I dated 08=~02-1996

A=9 at P.No.Qﬁ??Ql ) rectified sgme of the anomalies ?
schemes partially but still méintained that this clari

will, however, not be applicable to the officials who

to those officials brought on transfer under Rule 38 of P& T

Manual Vol.IV and are placed in the next higher scale

by virtue of length service.

%ﬂsnless the amomalies pointed out by the|applicants

implement

(Annexure
n the
fication

are senior

Of pay

is

Thus the applicants are discrimin-

ated against in violation of Art.l4 of the constitution.

4,15, The applicants submit that Ehe B.G,Posts (R
vide his office Memo.N0.22=5/95~PE.I, dated 26=03«1996
A-10 at p.No. W2 ) further clarified that the modi
of the scheme issued by the order datéd 08«02~1996 (Anr

ééécontd s 48:

)

(Annexure

rications

exure A9)

s,
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tha

it 8 23
at P.No.lQGGQQJ are also applicable to such officials

seniority was adversely affected by implementation of

TBOP scheme also, (I promotion), and that issues perta

to seniority, dispute of promotion urder Rule 38 of P

‘Man Vol.IV, and other related issues, should be taken

with the staff Branch.

4,164 The appliéants-submit that the D.G.posts (

by his office letter No.44-60/96~SPB~II, dated 24«09l

(Annexure All at P.Np.’—]?&l}lf) while reiterating the,

N7

whose

the

ining

T

up

Re~l)
996

earlier

stand that the modifications are applicable to officials whose

seniority was adversely affected by the implementation of the

TBOP scheme also, still persists that the officials senior to

Rule 38 transferees will not be eligible for promot i
higher scale, when a Rule 38 transferee gets his pro
the basis of lengtﬁ of service. The clarifications
No.4, 7, 9, 13 and'15 in the order dated 24+~09=1996,

¢ 4334y o
A=l may kindly be seen, These clarifications are

and self-contradicﬁory.

to points

on to the

otion on

{Annexure:

ambiguous

n by Rel

4,17, The applicants submit that the stand take

in his clarifications ié in violation of the vardous Rules in

P & T Man Vol,.IV which lay down as shown below.

i) Rule 27-B'of P & T Man Vol,IV:- Promotion t

of the CGlerical cadre should be made normal

of seniority.

o the LSG

My in order

ii)
approved only without injury to the rights

In order to safe~guard the rights of men b

been assigned to him had he been original

in the unit.
§§§contd e 09§3§

Rule 38 éf P & T Man., Vol.,IV:- Rule 38 transfer is

gradation list, the official brought in should géke
| 9-

the place in the new gradation list that would héve
y recruited

of others.

rne in the
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s 9,15

111) Rule 38 (i1) of P & T Man. Vol,IV: VWhen an offifial
{8 transferred at his own request but without
arranging for mutual exchange, he willl rank junhor

in the gradation list of the new unit.

iv) Rule 27 2-A(1) of P & T Man.Vol.IV:- Promotion to

LSG in circle office in General line is made normally

An o tmact o The abovr @ules 15 enclded ab Rnnexyze-A12

g Nb- 45 1o S0
h.1é§irhe applicants submit that In view of the violation

of the Recruitment Rules and other Rules in the P & T Man. Vol.

Iv, the TBbP scheme and the clarifications issued therﬁon by

o
R-1 are arbitrary, illegal and v%%ative of Arts 14 & 1§ of the

constitution of India, as the applicants who are senioﬁ=are not ﬂ

being promoted to the higher scale of LSG from the datés thelr

|

earwhile juniors were promoted, f o

h.19;rThe applicants subpit that the Recruitment Pules . |

have B not been amended and the Recruitment Rules do not |

provide for the eligibiilty condition of 16 years of ﬂength
of service for promotion to the LSG Cadre. The applicants
are therefore deprived of their right for promotion to| LSG

based on their seniority as per the existing Rules whilch have
not yet been amended. The TBOP scheme has not providFd any
relief to the officials like the appplcants who are s?niors
in LDC/UDC/PA cadre. They can also be given the reliLf by
considering their cases for promotion as per thiir seniority

in LDC/UDC/PA cadre.

5« GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:

5.1« The applicants submit that they were selectled by the

Staff Selection Commission By merit and have become Henior.

The intgoduction of the TBOP scheme of promotion after 16 years

ct arbitra=-

of service in the basi€ grade cannot ve allowed to

rily in which the seniors will be in the lower scal
i

| . Heontda e e 108 thﬁh-—_—ih¢ (
|

! o
i L

I
a
1
%, while




The eligibility condition of 16 years service rfor promoti

I8G cadre cannot be mad7épplicaole to them.

r\;?

their juniors will pe placed in the higher scale. In a |similar

case relating to the BCR scheme, the Honourable CAT, Bangalore

Bench in its decislon dated 03081993 in 0.A.408/92 obsgrvedz
“"In our opinion, this is an unacceptable position and the

BCR scheme has been introduced artitrarily without lookiAg into

!
the possible effects o?érficials like the applicants. We

do not find any justification at all in such senior officlals

also not being promoted to Grade~III as per thelr seniority while

granting promotions to others basea on the length of their

\) i
Servicese. : ‘

5e¢+ The applicants submit that the same ratio was followed
by this Honourabsle Tribunal in 0.A.No.1022/95 declded off
13-12=1995 in deciding the promotion of officlals from the

1SG to the H.8.G.II cadre. A T$£%Eof the said judgement||is
5

|
enclosed as annexure A=13 at P°N°§? The same ratio was fiollowd
|
|
*
|
1

by this Honourable Tribunal in 0.A.No.352/94 & & 964/93,| decided

38/95

i
H

earlier on 29~07—199%3 and in 0.A.Nos.65/1995, 766/95 &

decideda én 15-11~1996, |
9.

5¢3. The applicants submit that in 0.A.45/91 decided! on

24-02<1995, the Honourable Princip%L Bench, New Delhi neld (Vide
_ i . 7-

Para 2 at P.No.4) that seniors cannot be ignored Jjust because
they had not completed requisite number of years for being

eligible to LSG. A copy of the said judgement is enclosed

as
Annexure A-14 at P.No. 5_7”,‘0(93

544 It is submitted that the accrued rights of thel
applicants to get promotion to LSG earlier than their Juniors

) 3
cannot ve altered or taken away by the Respondents No, 1 @ 2e

pn 1o

5¢5¢ It is submitted that the applicants by virtue

of
their senfority in the gradation list

should be promoteé to

LSG cadre before promotiong their juniors with effe*ékfromhl
26=-06-1993, hﬂ

LY
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5.6 It is submitted that the TBOP scheme is not aﬁ
amendment to Rule 27-3 of the P & T Manual Vol,IV and th

1@

Recruitment Rules, but that it is only an administrative orders

5¢7¢ It is submitted that in the clarifications issued

by the D.G.Posts (R=1) in his letter dated 08-02-1996 jnd
24-09~1996 (Annexures A-9¥ and A-11 at P.No. YS/4/anq 43y W)

no provision is made for protecting the right of promotion of

the applicants herein such as LDGs andUDCs working on a

hoc

basis to the next higher grade i.e., LSG cadre based on the

inter-se-senlority of the officials in the lower grade,

|
it is stated in para 3 of R=1's letter dated 08-02-1996

though
(Annexure

A9 at P.No.l40&h4|\) that ft will be kept in tact for the purpose

of eligibility for promotion to next higher grade.

6. DETAILS OF REMEDIES EXHAUSTED:

The applicants submitted representations dated 23+12~-1994

(Annexures A 15 to A 23 at P.Nos. 69‘}‘672) to the Cnielr

Postmaster=General, A.P,Circle, Hyderabad (Re2) in this

regard,

but no reply has been received by them 80 tur.

Aggrl ?ved by

this, the applicants have filed this O.A. seeking justige, as

there is not other staturory remedye.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER

COURTT=

The applicants declare that they have not filed any

--application, writg petition or suit é@;%/regarding the Lubject
matter for which this application is made, before any court or
any other Bench of this , ke AgsAkeRARR Raug shdmixshka@ay,
é}ﬁ&inaxﬁniﬁkﬂg. &R XRere kAxRak nkhnxxakatnﬂaxxxxnnaqﬂ.
Tribunal nor any other gpplication, writ petition or s&it is

pending before any of them.

8. RELIEF SOUGHT 3=

In view of 'this facts amentioned in para 4 above and the‘

grounds mentioned in para 5 above, the applicants | he)

S —— T —————— )
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pray that this Hon'ble Tribunal may be pleased:=

1)
1i)

114)

~alllowances with interest at 18% p.a. from Such date,

\&

To call for the relevant records relating to this case;

to quash the D.G.Posts (R=1) Memo.No.4=12 /88~PEL{ (Pt)
dated 22-07-1993 {Annexure~A3 at P.No. 3] &32 )
and the clarificqtions issued by R~1 in his office

letters No.22«5/95-PEI, dated 08*02-1996 (AnnexJ;e A9
at P.No. 40§41 ) and No,u4=60/96=SPB=II, dated
24091996 (Annexure A11 of P.No. L}'g’&hp}t ) to the
extent that they deprive the applicants heréin Lrom
thelr promotion the LSG cadre from the date thefr
juniors were promoted, and direct the D.G.Posts (R=1)

to modify the scheme suitably to protect the interests

-of the officials like the applicants herein fJ; their

prbmotion frop the postal Assistants cadre to |the LSG
cadre from the date their erstwhile juniors are promoted;

and

to direct the Respondents herein to consider the

promotion of the applicants to LSG cadre (RsW1400+2300)
withoutwinsistihg on the condition of their colkpleting
16 years service in the basy; cadres as stipulated in
the TBOP scheme, by virtue othheir seniority]in the
LDC and PA cadreé to their Jjuniors who were promoted to
the ﬁigher cadre by virtue of their having chpleted 16
years of serviceAin“th7basic cadres, with effect from
the date their erstwhile juniors were promoted to 1SG
cadre (Rs.1400=2300) Lee., with effect from 26-06-=1993
with all consequential service and monetary jbenefits

including seniority and payment of arrearé f pay and

or pass such other order or orders as deemed fit and

necessary in the circumstances of the case!

Hcontd...13i
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9 INTERIM RELIEF PRAYED FOR:-

The applicants further pray that as the case is a covered
case of the case may kindly be disposed of early by fixilg
an early date tor final hearihg and pass such other ordelo
or orders as deeméd fit and proper in the circumstancés'nf
the case,
10, APPLICANTION IS SUBMITTED THROUGH THEIR COUNSEI:z.
Shri T.V.V.S.Murthy, & Y.Appala Raju, Advocates, |}
HeNp3B=361, Phase-II, Residential Complex, Vanathalipuram,
Hyderabad=500 070,

£

11, PARTICULARS OF INDIAN POSTAL ORDERS FILED IN RESPECT
OF APPLICATION FEE 3~ 8j o "
e

]07 437b4y7
1) No. of Indian Postal Orded, ~ RS¢50/= .

i) Name of issuing P.0 Vanasthalipurin S.0

L2 Y

i1i) Date of issue of IPO : 98-6-97
iv)Name of P.O at which payable 2 Hyderabad G,PLI0
12, LIST OF ENCLOSURES: ‘ i

' 7 ()ﬁgol,&cﬁ‘
i) dpplication 0.8./0:6::5:0. Romens?

ii) Material papers as per index
iii) Vakalat
iv) Crossed IPO for RS.SQ/u as stated above,

v) Addressed envelopes with acknowledgments,

VERIFICATIONDN

We, the applicants herein as shown in the cause titﬁe,
occupation, LSG Ppstal Assistants, Office of the Chief Pdltmaster
General, Andhra Pradesh, Circle, Hyderabad and the P.M.G,

Hyderabad and residents of Hyderbad, do hereby verify on lpur

behalf that the contents of paras 1 to 4 and 6 tp 12 above
are true to our perspnal knowledge and these pf para 5 ar
believed to be true as per legal advice zdt and we have not

suppressed any material facts,

bl




2. N. Yadagiri

S/shri
1. Pu.V. Sastry

i

3; 8. Narsaiah

4. R.B.M. singh @" hm\s.
‘ OA-SM

5., Snt. Ch, Subbalakshmi
6. smt. Viola Samuel '\D@g_@a,_sam_____uf(_f

o Jo For
7. R.B, Shobha Rani Q‘b&“k"

' \
8, Jagadceshwar {I&~&”4{°gﬁf"’——-

9. L. Venugopal Q\N&%}\ , '

Solemnly affirmed and signed
in my presence at Hyderabad

on the 30th day of June, 1997,

Beforéime.
- ) chmtmﬁiy

Counsel for the Applicants,

(AN
ADVOCATE,
Hyderabad

To

The Registrar,
Central Administrative Tribunal,
Hyderabad Bench at Hyderabad-4,
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Point 18, —Whether
Olfices ns LDC/UDC are to N covere

‘noretimplayed in e Cidde
{1 his schene,

cligibility, he pered of
> Laken in consideration

G.1. Dept. of Post, Lr. No. -t-l)lBR-l’!fi! ('), duted 22 7. 1095

o i

F OTBYP and BCR Scheme o Group *C Staff of Administrative
. Oflees (Clevle OMices) I Department of Pust

The question of extending the Time Bound' One - Proration -
Scheme (TBOP) and Biennial Cadre Reviews (BCR) 10 the Group *C”
staff of administrative  offices (Circle  Offices) has been under
consideration for some time past,

i

2. 1t has now been decided 1o cxiend the benefit of the Time
Bound One Promotion Scheme and Second Prometion after 26 years
of satisfactory service 10 he clerical sl of dministrative offices
excluding pusts like Hindi Translater, Librarian, cic,

3. The following instructions are issued (o cnsuig proper
implementation of the schemes mentioned i para, two above,

3.0, The schemes will come into cffec from 2661993, .

320 The posts of 1.DCs (Hs. ust 1,500} and s (He, 1,00
LO4M) i the Cirele Offices, Cacept do the extent of ihe 1LOCS/UDCS
who o to remain in the existing seafe, will be abolished and an el
aumber of posts of time seale Postal Assistants (C.0) (K. Y754, 044}
will be ereated, The renuimng, posts will, however, by couvened  as
Postal Assistaniy ¢CoO0Y as and when e cancerned LDCAING ¢eases
to huld that posi. All the cashimy LDCs/UDCS will be icquised to
furnish within one maneh, e aptivn et )23 according, 1o
which they may, il fhey so hhe, retin evisting seale ol pay which
would be persanal o such ofticialy, I he option unce exerclsed wiil be
final,

v
-

. 3.3, On replacement of the 1.¢'s and HDCs by time seale Moyl

’ Assistants (€.0.), the cristing duties of the LDC/IDCE in the Circle

, Offices wiil be perforined by the 11me scale Postal Assistanis (C.0.).

© Nenior officials would be requited @ perform the Juties ar present
entrustad w UDCs, '

3.4 The officials who do nol opt for their old scales will be
brought into the Rrade of Postal Assisiants (C.0.) and their pay will be
fixed under'FR 22 (1} (@) (2) by frealing the posts in the time scale ns

‘; nol involving assumption of higher duties and rcs;xmsihi{ilics.

v
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3%, 10% of totai non-gazetied sanctioned suength (exciuding

isolated posts) will be surrzndered as maiching savings with immediate

effect on a permanent basis.

3.6 The existing officials who do cot opt for the old scales would
be considered for grant of first promotion in the higher scale of
Rs. 1,400-2,300 if they complete/have completed 16 years of service
2s LDC or as LDC and UDC or at Postal Assistants/Sorting Assistants
and UDC taken together, and then for second promotion in the ncxt
higher scale of Rs. 1,600°2,600 afizr completion of 26 years of
service:~-Their pay on grani of promotions under Time Bound One
Promotion Scheme and Seccnd Promotion will be fixed under FR 22

M (a) (1).

3.7. The UDCs who are drawing pay more thzn the maxirmum of
he time scale pay (Rs. 975-1,660) and who opt for Postzl Assisianis
cadre (C.0.) to ge: the benefit of Time Bound Omnec Promolion ]
Scheme, will have their pay fixed at tke maximum of the time scale of
pay without any proiection of the loss of pay already drawD.

3.8 With effect from the date of implementaiion of ihese orders,
“xnowledge of rypewniting will be essentiai for future recvulis in the
clerical cadre in Circle Offices in the pay scale of Rs. 975-1.660.

3.9 The minimum educational qualifications for recruitment to the
Posital Assistants grade in Circle. Offices shali be 16 + 2. Further ]
recruitment, if required, will be done by Circle Offices ca an inter 3
basis instead of through St2if Selection Comrussion il pew
recruitment ruies are finalized.

]

3,10 The Circle Office suaff, as on 26-6-1993. will reain the
i liahility for transfer betwesn the Circle Office and the

=xisting
Regional Offices. In addiiion. their promenion under this scheme will
ne condirional. subiect to their liabilioy for fransfer (o any unin loczied

: the Headquariers station of the Regienz’ OfficesCircle Oifice.

3.11. The special pay Rs. 70 p.m. bring paid o UDCs will stand
withdrawn_from the date of iniroductios of tiis Scheme,

A

'*\/3.52. Under this scheme, onjv such officials as have completed 2
i6 and 26 vyears' service in the Posiel Assistants/UDC/LDC Grade §
witl be eligible for promotion to the next higher grades of Rs.'
1,400-2.300 and Rs. 1,600-2.6560 respeciively, if they are otherwise
eligible. In cases where 2 senior has oot completed the prescribed
meriod of service, whereas his/her jumior has become eligibie. thep
caly the junior shall be considered for cromation. However. when the £
senior completes the prescnibed service znd s adjudged suuzble for
promclicn, then hisker original seniontny will be restored sis-g-vis
mis'her juniors in the lower grade. In such cases promotion tind2r this

scheme will B2 subject o (e condition that the senier employver skall

B Lo o

stipulale promoctions (o Gr

@

s
e

Swamysnew$S 229 March, 1996

not be able to claim benefit of higher pay fixation
7 s ‘ mere!
ground lh_al officizls who were junior to him in the lower gr;jr; :L;:
now drawing higher pay by virtue of early promotion.
3.13. In respect of cadres which are covered under th
] ; e sch
Time Bound One Promotion, the orders issued vide Dirc'ctomfzn:\’gf
?;fl%n?ffm' dated 15-6-1974 and Ministry of Finance O.M. No.
ﬁ%:]bgs.(A)ng, dated 10-1-1977 stands withdrawn with effect frgm

3.14, The existing LDCs/UDCs/LSG | i '

. J )C 3 quota officials who do not

opt for LI:us scbcmc_wlll not be eligible for future consideraticn agairgz
%hc existing promoiional chanrels. All recruitment 10 LDC. UDC and
gch.'SG promoton quota w:ll also s abolished on introduction of this
CIMe. - - )

3.15. Tpe efncials who complete 16 or 26 years of service and
who are promoied to the next higher scale of pay will continue :D
pcrt'oﬁrr_n operative duties until and unless they are posted to r-:u':li-
supervisory posts. ’ T

3.16. For:-promotions under the Time Bound One Promotior
&hemc: -and_2nd Premotion Scheme, the orders relating to mé
rc.s:rval‘:on"for SC/ST communities alreadv issued by this office on
this subject ma¥ be foliowed. : ’ :

4. The exisiing insiructions applicable to the different cadres 1o
assess their fitness for promotion 1o the pext higher scale of pay wit!
be cy_bservcd_and the formalities in this rcga.rdhshould be comb}:zé-f
within 4 peaiod o7 threc months. The promouonss to the next hicher
scalc_ or pay w:l! br granted from he datz of which (he clir’:i‘iir‘-
officials complets 16 and 26 years of regular service respeciively. T

5. This issccs with the cencurreace of Mini { Fi
, e currence of Ministrv of Finance
{.’l):é'zanmcm of Expeaditure) vide U.O. o, 2{24)!E_.!II,'92 lciz?ff;
1.-.--}9?3 z?xd_ Dt_ No. F. 2265/8 (Pery/$3, dated 25-6-1993 and in
consultation with Finance Advice (Postal) Dy. No. 1979-FA.93 dawed

16-7-1993.
| 76 Reanysrh
G.1. Dept. of Tesecom, Lr. No. 22-6/§4-TE-II, dated 13-12*1995(7, A
Rs 21’1'0‘1?(:00 o\TOA, Grade I olJicials to Grade ]V QC}QQ ) ?b
- 2,000-3,205) azainst 10% posts in\BCR Scheme will be on
the basid of senjority in thetbasic zrade
Your kind reference s invited to the ingructions contained in this

Office. Letters No  27.4/87 TE.1 dated 7%

‘ . 2 -TE-1, -1994 (51 No. 7]

Swamy's Anrucl. 1564) an ':7-91/9415-11}2\@ 30-8-1994 whicor{
E ' )

IV in the scald of Rs. 2,000-3,200
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DRVA A eI e POSTeS o 1T :]"\ ‘
OMIPT G DR LIE CIIs® el dAs TS Gilk IAu A, L’ CICIHE l"f.')'x.ﬂi{:’\l}ﬂ.i').

VANE -5/ 001300/ ‘._m_'n*putud ot lyderaond, the 7.1.@;3%‘)
7

Conceauent wi exienaion lo[‘ FROY (Ll B0l Ol

LR LYo )/ Biennial Cadve Review (, S:8C.N00 .‘.’J{.‘.vl-'),fl'\:-‘ll_) to

Group 'C' staff of Adainistrutive officecs ( C. O/i Qo ) in

Lhe fepariment of Posty as Circuldth in Circle Qffico letter
Ho. 8 ST/2=-5/TB0r/C0/ 3% dated 28, I 9% none ‘of the Group 'C' gtaff
vordsing in Circle/Regional OCT1065 L have Optbd $0 retain

e exduting seale of pay/post ( L.e, LSG / uoe / Loc ).

Jevordinglyothe Group 'C' staflf uoxking 1n*Circle/R0610ual
sriices will be treated as Postal hUSLSStnnts (Gircle Offce)

it effeet froa 26.06.93
be wade
flecesnary eniricg any pleado in Lno GOerCO bouoks of

A

1

taue offTiciala eoncerncd.

¢

7 .
K

; i
i ( 1{ 3k Jll)ljf'\ :IU'A'TI )

J
) ! Asat, Poatnl:n.cv Ceneral (3eV),
- | l‘m Ohiel Yostnasbox (rulmrnl AT Cirole, -
!
: l Hyderﬂuud )OO 001. f
R | ' ) |L Il I I ! ' 1 ' "
. | ' + ' » ) k‘
copy of this meno ig issucd 1o {L h ,r : : l ﬁ
| | i\ ‘
|

7. Tue Postmlqter General {VDMRQBAD/YIJAYAHH;A/KUHVOOu/UISA—

KHAPATNAH - | ST e ‘; e
" .! R ' : 'n SN ‘ e T .-In ‘ ! ‘
. - 1 .' l i t
2, The A.D (ACCOuntJ) CP{h i?yderabwd Eor 1nformat10n
and neccasary yctlon :41| ﬁ; f : ) - -1
' - . 7'% M |
4, AL thoe- Offlulﬂ]ﬂ gonournud |wnrkinf in GO/ROJ '
rl' ..-l v B ‘ ' . ]
i.  P.Wof the Orliclalo. s ' ’
. ! ' _ , o
. !J".l i S l

o
'%mqm%m-; L |
Caubbd . .

— —‘;..-



- —— B U

---..--‘_T\.—-w-ﬂ—"

1

 fAnnexyse- RS Pp.]

. DELA LT S0 PAETY IID A
OPFICE 2% T« CII 2 PO ISR ICQ PRI A ? CIRC:? fYQﬁRh3AD.

Mewo Ho, ST/4T7-5/C0- X0s/THOT /)) Dated at de 'Ih0| <3-. 01. 9%{

In pursuance to tlc ordero contained in Uiroctor
General (Poat), New Lolhi- =110 001 letter No.4-12/08- ﬁ”I(Pu)
dated 22.07.9%, the underaentioned Group'Q’ staff working in
Cirolg/Regional offfces who havo goapleted 16 years' of 8at10£a0
factory service as LOC and UDC or ag PA/SA and UDC t4k0n to~ 3

getner ‘are’ coiisidercd as fit for first promotion 'to the highur ' l!
2031 in the scale of say of Is. 1400 - 2500 undec TI%L BOUUD <
HE PROMCTION scheue. The proaotion of tae ofriclals will tuke !
c¢ffect from 26 056.93, * : o
L S S !
91 Naae . Office in which Date'of fnitfal
no. T, woricding appointuent ns
| S © PA/3A/UDC/LC.
P 0 3 ' 4
1'?/‘3.1‘.1. . - | .
T. JduVigctor Paul . % CORIG, Jlyderabud 25.10.67 .
o GoSadanand, (3¢) " " 21.11.68.
. AJsalalah, " o 01.10.65
Ao T Suhbarayudu, " " 8. 06. 68
3 T.Hugglu, " " 16.12.64
¢. N.Koapneswararao, % PG, Vijayawada 03.D2.64
". . Venkatrao, 3 CPG, Hyderabud —  15.06.68
=, S Venkatesuarnlazuo(uc) " " 03 09 70
v Az Subraluany, S " ‘JJ 09.64
i, VoKrishna, oo " . 07.06.68 '
' _—&EREtNuhuud Mikhat " » ~ 16.,06.68
2. H.A; Azla, b | et . 04;04.67 ’
5. Sat. R Nirna Nq lind, - " . 01.06.67 = --e
T Si%.d. Voralaksaai, 4 BiG, dyderabad(iR) 01.12.64.
5 RGP Kuamw, % CBMG, dydorabad,  07.07.72
5. €, Sunkiyeddy, o " . 08.08.65 t
af. G.K}iuhnuhmrl. " " " 09,0%.71 . : St
‘.. YSR. Chandraaur thy, P4G, Vijayawada — 20.11.71 ‘ :
"y, Dl Pandurangarno, _OPMG, Hyﬂerabad ' 21.10.75 ; 'E
rC. B.S.Azaraian, o n ~17.01.70 r |
2 G.Vijayakwaar -I1 (S0) " " | 13.09.73
27, J. Sadanand (3¢) " ! . 12.09.73
24, oL A Nooruddin - ; 11.02.74

contd..on puge 2,

(s



N et O —
ot ' :
: ) A-5  P-(35) (35~
!" S ' = ' ' f N \JCQ
a£ e S I
} T S S
(S U SRR SIS
! S/Sri. f L i
24. Md.dJaaeel Ahucd iy ;’5{‘.' CPM:C}, “ycl ayabad 17.02.74 7, :
25, 3. Caandrasekiuirarao, f UG, Hyder uoaa(@ﬁ) 17.05.76, | } :
\/2-_5;_ POKLV Saotry, R 1[, Aidderanad K 25.05."("/?' |
, 27. iohd.Abdul Jiluel, LA 18.03.75 " .
28. 1. V.dhasicararao, " " 08.01.74 . 1 ¥
‘ 29.  B.Srcerad durtily, H&ﬁ, dydurab d(VH) 22.07.7% R : ‘ﬁ
| 39, umqaodul s, 1Cl’MG, JyQUruoad,,,,.18.06.70_j :.:ﬁ” l'w
31, K.G.Presad, ClerTo 09:01.74 i LT,
| 2.  T.Ranesn, " 22410.75 Iy
7 /55,0 oh. Poulus, o 129.09.76 | )
S3i. S, Gurunurthy, (30). o 12009474 | '
35, P.Narsihgrao, (3C) 'f"” - 'ﬂu 14 -PR T4 J“ '
39, 'P.ngayqna ‘ ‘ 1MG,.dydurabad(NR) 20 Q1.73 i
37. 4. Vitialrao, (30) CPMG, ilyderabad +1%.09.74
E 38. 'R.Venkathrnaunn(SC) PG, Viuqkhapatﬁ&a Q2.12.75' :
3G, Q. Seshaiah,  CBHB, dyderabad 25,1071, |
s £0. Mohd. Nurullah o " 26609-70w-‘r .
P1. AL Raamohinn ano - " " 08.10.75. |- ;
a2 vl. E‘J:fxr:,xy:.'m.vuo, PG, Vijay.awada 02 04.7% . | |
£%.  K.Sudershanyeddy, CPMG, Hyderavad ‘ 13'12 13 . f
44« N lelshainarayana, oo v 16.12,75 .. | .
73 15. y‘ﬁggwanadharao Lo ??F, Lurnool 20. 10.72 .. A I
E V46, Glﬂuuakllswnwi ‘ ! , :~¥ {?Gnﬁﬁydgrabmq‘:: 08. 06 76't;f :f P
| A7, Gy ; ayana ((S0) l‘ b pg 10,76 [t |
VLD ‘I}:{on alrnp, . | A aboe
JAY. ﬁiqunlvn¢ulu, S . L';T L L.]OB O’ 76 5 o
50. *.S4t-V} Vl;]a_}i'.lldl{q.lalll, SRS & BN ' 108,11.68 1 | ; l
51 G!Lakgwlalah,' ( C) ﬂ ? M 107409, 74'-¥‘ T
N 52, K!VL54yakuu\1j IR LA - 128.10.71 Iﬁ _ i - ;
55. P, ‘SJtmlau ! i " C19.03.75 ;
i gl IH 1,Lll(\11, *4‘; i l’tﬂ}, .IydCI‘O.Jdd(lﬁ{) 21,01.77 K | :
i L5, QHL fiP ﬁdlluﬂdull ‘Wfr!”* Vi]ljlw da q§5|04_77 ', !=
56, nm.\mon \nch wi, b gl | ”‘ o ©31.03.75 ¢ | b
\/'!)‘f. tlL b quz aJ 1le .l)l.vi I:,}. A -i.af-"-C:l‘!.llJéad(‘Im) [31"09567 |1 -
ne3, ..ut -311 utata Gl.lbul}y, | (,1’:4?0 Hydeeaosd . 114409, 7% 3 -.
W, B :'Lyqnajuyxnn, i SR K 08.01.74 | _‘z
60."5h0lk Osnaﬂ, i FMG, Wyderabad(ﬂﬂ)701f08-75‘, o '
’ o1, AaﬁurvnduJ, . ) (1o 0274 " 1 I
\Jéﬁ. M Ruvhulmnruo. P " 01.06.76 ‘H

= s wmma ben rem = -va

cdntd. ..on page 3.
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6%, Vaka Narsi, % BG, Viaakhapatnmn«-02w12.75 :
64. Ab.el, Parvatiil iovi, " ¥ijuyawada 09.04.57
65, K. Krishnoaw: iy, C " Kurnood . e v 18a0Le 2Tl
—  066.  P.Yellarmaudu, (sg)y . " o 19.05.75 .
67. X.dahusanthreddy, CpHG, Hlydoradad 10.07,73 |
68. 2. Kruponandau, C:MG, Hyderabud 28.09,68 i
69. H.Rajagopalacharlu, " M 25.06.72 . 1 j
70. V. Venkatrauiudu, - PG, Kurnool o 19i06.72 .
A1, s.N.Ragool, " OPdG, dydersbud  23.11.67
72, K., V.Sulhachandra, " " 20.05.76-
73. P.Venkatswaay, (S0C) ) " i 23-11;73 )
T4. Sat.Jaydluksini Parthasarathy " C13.05.77
75. Lexman Papanna, PiG, * Hyderabod(NR) 05.05.77
76. B.Bhikshapatii, Cpie, Hyderabud 20.12.73
77.  W.B.V.Rowsana, (M8V) . " .13.09.74 -
76. dohd. Fazlur Rodwan, AR . 16.12.7%
;79 e Morsaiah - (5D) weoooo . 29/07.75 -
60. iohd.Tuher Ali " PG, Hyderabud(NR) 08.07,72
81, J.V.N.S.V.Samer, PG, Vijayawadu 03.02.76
32, Sat.0.8ita Devi, o Visakhapatnan 01.04.75
P! S.i, H, Nehri, . CRMG, dyderabad . 18400.7F |
P S84, M. A dafeez ' PG, Hy@@ribdd(ﬂR) 01.08.75 .
3 §5; Sat.A.Sesharatoom, | . CBIG, Hyd¥rebad . 28.01.76
%%%5 go. V. Sanaeeva LA : "o 20.9?:?5
87, 'V.R.Vlagyubhdskar, (1) PG, Xurnool 07;12.73
ot -
| 1?113 “'o'LL'owm'G OPFICIALS WERE|JOD RECOMMEIDRy TR PROMOTION
N\ 1 S/Sri. . Pitchuiah, (3C) P%G VlJJyawada 02.05,68
2 1 { M.vohanrao, (303 [ " " 6. 05,76
300, B.Vopas, (51) - § 19,11, 71 -
4 i P, Kedohna cHdG, HYdULded 15. 02.74 |

) ek he.

Aast.

Postuaster uencral
For Chief Postuaater gencral A

3&V),

|L dyderabad ~ 500 00].

a4

eIRvavr Grr-papet

Aanunthy

Coub pel
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P Oircle,
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GOVERMMTINT O° INDIA ¢ DEPAPli“N“ oF POSTS .i%,. . . L W
Office of the Chief Poatmastier Gensral, A ‘P, Oirolu’Hyd 1. . :l X *;ﬁ{{
"o “|‘ 2 "‘- ‘r
semo No, 3T/47~5/CO-R00/TROP dt ht Hyd-1, tnqu ”12 1994. RRY T
C T g Wi Vo A ok
i ' , s & BN et
In pursuance to the orders: contained.in' DiFGotornty 1uttvv- S
N5, 4-12/88-PE-1/PL dated 22-7-9% .and Lr,No,4-~35/94=SPB, IT ‘dntod! - iy < ~s .

22-8-84

the under mentioned Group~C gtaff working'in Circle Cfttco/"”‘”'

Re01onai offices who hnve cﬂmpletud 16 yonrsof ?a isfaotOry guil 1lfyﬁ" if‘}
ing ocrvice 9 LDC/UDC/SA/PA tikon toauthor aro oonsiderod a9 I0it ‘” -

for. ®irst promotion 10 tuernighur ynst'in the acule of pny Of

Bt
Ro, 1400-2300 under Time Bound 0r0m3tion schome.f Tha promotlan of “«h'
the 2fficinlo ls wi th cfrect 1r0m the drites noted  ag ninst owch. o
ﬂﬂﬂﬂﬂﬂﬂﬂﬂﬂﬂ 1"— - — - -t e - — - - — -t - - ﬂ ﬂ'!-ﬂ bad - - e bl .-

o I R R S

5/53 l/ﬁnt
1. J.;fiann (3¢)

2. P.Myswomy
3. A, KameswaraRao
1.9.8,5, Tilnk

%P Vinayakomord |
0. C. K, D, Varaprasad
7. 4. SivasambiReddy
£.3,Igb1]

9, Mddasfar ALL ool g
10 ﬂntviola Snmuel T
.V, Krlshna Prasad /
12.N.C. Varada Chard v

\/15 T. P, Sastri

,..

.l

N

1.4, 3. Nageswarn Rao(30)
5.M.Ravi Raj (30)es

16.¢mt Ammaji (5T)

P L T .

+ L d
o . -
- *¥¥ Under relaxation of service condi tions. E '.
Li. =~ Thins is in 9u90r3€£510n of this office memd of even Noi  ~ 77}

d tt.d 1 11 1994-0
IXI.

[

The difference of pay and’ :llowances consaquont on change of - |
tite of pwomotion of the officinle above at 51.8, 14, 15 and[ 16,
if any,rmay be regovered and.nggugsny ontrirﬂmny plenso quo in
the Sevvioa!' 3haks aftho offL6laatEn L{iu”uffeot“'”

‘ /ﬁfmj\&ta

7. office in whteh . Date of pip.o- i
' ", vworking: i tion wie.q

_.—\—-——-—--—..-.-..._.-_—-._-—

@),

%CH4G“'Hydernbad ©t B394 7

. i’ AP 1T 1
[T L IPEE . PAET ERIARAA I ¥ & n(-\

T
|
dPMG, Kurnool : 16-6-94 ! \

- 4CPMG, Hyderabad 19-6-94 ' l
CBMG, Hyderabad ! 15-8-93 I |
4PMG, Hydorabrd | 12-6-94
LPUG Viaayﬂwadﬁ 'i 27~6-94

- %ORMG, Hyderapad | 28-6-94f |
.,PMG, Hydernuad . 28—6—911‘- .;"' -

}tjﬁ““%CPﬂGJ1ﬁyd°r°bggﬁﬂﬁﬁfﬁu§§§-ES?. TEREC

%omm Hydorabad | ' 14-6~94 A

%CPMG Hyderabad 7-9‘9$ |
$CPHG! Hydernbmd J6*?"9i N

by PG, Vijuyawada | 18-7-9¢ |

%CMMG, Mycerabad | . ™ ‘7"‘9'"‘9‘;‘:- for

' %CPHG, Hyderabad . 7-9-94 0/"’_‘_*; |
BPAG  Hjderabad, . T-9-54 v

. ! A

(P, PARASURAM) Il
ACSt. Postmqster Gonoral(S&V), '
%ChiG, A, P, Cirole,Hyderahad-1.

. ;\‘i ',/‘
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a4 Hyderateel

Annexune - A=

In puarous e,

wark ony

Hi¢
q-12 /6= =1/ PL doted 22.7.9% +he underventienced Grnup\A$>
in Circle pifice/ Resinnal offlice whn hirve cotploe-
G-ti ctary gualifving service ¢ LIC/Unc/ S&/ T4

tore+her nre considored 6 fi+ far First Preme*ion +- *he Higher

ordors

crrt ired

3-u-1

p-

in Dir-ctr -

Pos+ in +hwe sc=]e of pry of R 1400-2700 under T1ime Bpund Onc Proma*len

acheme,

nated opodnst ench,

51 Ne

¥;<Sri/5mt
2.

soarders prameting Ahe afficivle under THOD schem? ghenld br frou-?
cerlisy *har *he duc  d°4c of promntion,  The Dice/ Vigileonce clerrorce
mov o heotalen befere procativg the officinls, ‘

N B
ol -~
vy
. e d‘ . .-J LTI —

00 SLHLACIIT HAD

Rame ol +he O0Cici=l

M, Ptichaian (5C
M. Moran Reo (uC
. Krishnz

K. Suuder Rao
Haripriye Devi
V.V. Romenamma

S.: R. Siveraomsk-ishn-
M, Meene Kum~ri

C. Kmala Durgoe
M.L, Narayane

S. Prosda Ron{SC) .

"G. Gop=l

P.. Visweswrre
R.BLVM. Sipth
L. Venugop -l

Hnatry

Ch. Subbrdexned
N. Yndogird
V, Subramopnywsws s
Sycd Omax Hachmi
P. Srinivase Reddy,
M.5. Subrablminyam
G.C. Saib-be

i

-

Hon

The al'fdicisdr

OfTTice in which

o PMG
% PMG

9% PO
%G PMa
dC PMG
FCPMO
90 PG
% PMG

- % PMG

% PMG
% PMG
Y0 PHG
AC PG
YO ENG

wWo rling

Vijayaweds
Vijayewads

. % CPMG Hyderrb=d

Vishakepetner
Hydersbrgd
Hydorabnoyd
Hyderabad
Hydorebed ™
Vighakapniner
Hyderabed

Vi jeyswede
Kurnonl
Hyderabad
Hyderabad
Byder-8ad

(po PLI TPT)

GO
oG PG
% PMG
SCPMG
% PNMG
% PMG
% PMG

m-y Lo prometnd

HByderob-d
Hydcernbad

Vishekapntn-m

Hyder:brd
Hydersbed
Viaghokepatnen
Kurnonrl

anly en the duc d-*eor and

Aor T DPCoTsntll Gebbltal (5&V)

o
':rJ ?‘l L

LWL G

A . CIRCLY

HYDRRA A D

e I T [

Kenyrtty
Ceunhel .

The Promo*ion of the officlsls ir with effact from the dn*:z

d>+c of prometi

tion
1.43.95
RS
1.4.95%
22.9.95
5 +3.90
10,1.96
§10.10,95
10.€5

N aA

SR ENNo: A0 Ro: okt Reo N o R e
o)
SN

P
A |
N
D
L8]

1 7.95
27. 5.9%
22, 5.94
264 H.95
21. 5.95
8. B8.95 .7\
9, 12.9ﬂ(2f5
15-' 9095 ’v’
20, 8.95

e r——— ey — . = =

|
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- GOVERNTEN™ QO INDIA: POST
AFFICF OF ™HE OHIEF POSTHARTER GEMPRAL ANDHRA CINCLE HYDERABAD
r ;
s1/5- ICR/R1gs /Corr ~+ Hyder~bead 4 -1-96
To ' '

The Patmasters General
¥ijeyewedn/ Kurnool/ Vishakape+nap/ Hyderabad
17 tre SEPPE / ¢S pMe / cmMe/ SPe o

——— ave

""re '\r:‘?s-ﬂr _N'\lc' r 467";1"‘_* N

The SP PSD Hydorabﬁd/ Gun- akal/Vijayawad- /‘Rﬂjahmuﬁdryf‘
5% CSD Secunderabwo :

Sub. Modification of BCR TCE. , i

A capy of +he DO le*¥er 22-5/95 PE-I ﬁp+ed

26.12:95 from Mrs. K. Vermd DDG Trg. & Es*+ Pop*al Direc+nr°+e

Prw Delhi add1esqed te Chiref Pnn+mps+er Gpnerﬁl coqunica+Pd
inder Circle office le**er Bats/2-3/mBOP/ C0/93 dated 2. 1.96
is furnished belevw for 1nfnwmq+1nn end Necesseary Pc+ion.
: ’ . iﬁxi} l'.
" | I G () HAGlhI’RAO)

nboT PO~TNthLR GURERAL (B8Y)
. Tl C.P. NG HfDLRﬂnAD.

Copy to: R .
. All Section officexs . 1 I
2. A}1 besaling assts in S+eff Sec*ion S
iy Concerned Qealing files, - ,
\g.asr Legnl CBLL 'Circle office -~ |
_Ret++, Sectinn Circle Otfice. \E ;7
: - Yol on

- ¥ o3
C——
—

——

e
faor Chief na+ﬁa¢+nr Genaral
Andir n circle Myderabed

- .---.-._.-—,_._.-..-._,__...-—__—_..—-....-.-—...._---—--..--... —— - g T A e e et S T

Do. Lr. No 20-6/95-PE4T dnted 26,12,95 fron Mre. K. a
DDG(*lg&Lc++) pddressed to the CPFG AP Circlo 1yd01and

modifice*ion of Blannlml cadre

Reviews inurespec+ ot 15G quo*+s officis 15 ahd UDCs wo-ling
ip Civele "ffices and SB3OB who werv senin-s before the imrplement-
c+inl .0 f +he SC}'leQ b‘v’" betaraé ’f-br\.L-S (J—’C\ teeple {,q.,»“rc'thr‘}l f“("r‘:t

: The issue wpa xemined in coppoult atlion: wi*h *he
Minis*ry of Finance . hes beon ngroed DY them in principl«

Lo mndify +he &cheme qccwwdirgly " mhe pecasetry %ne+‘uc+inn‘
iy +hie regerd - will be idgsurd iv dus cours, ha pffected

incuban+a miy bn jnfarmed goecoxdingly. ‘ |

This is r\gﬁrﬁivg

-

e, r .

Usd/-
( X. VARNMA) -
oG (TRGE LSTT)

ﬂ}“{; R %rmu-nfhr o g R
2_’f'~”-;‘ <:zn1r;be] | | :
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. | ﬂnnexum ﬂ‘?l P .

- '—Ehl ¢ (wt\uﬂnr?nCin 5L !ﬂ’tn o \${%2 ;E

SRPER T ' ' T -
- B - \\\

N ications :
FinghAny ¢ ymean , !
k(PDﬂ 1 b Posth’
e ilac-pr : , Dak,Bhaven
Na: ??.‘J\“!f' Pt b ' ’ San} 3 ad Marg.
' ‘ S NOW ‘Delhi-110 001,
N Dated: 8/2/96
fa - i 4 ’
ANIAY ea . . ;
Kﬁﬁ MQas 0T FUSTHL blTClGﬂo" ' . 1& g
» . ) S i i K
— ' H é
Subjects Modificatinans nf TBOP/BCR schemeJ- 1nstructinnsll :
rcqaruing. S ‘ | L . qr ]
- ! Lo . .
. # I o ! -
. : - o Ve L Lo
' ' 'Time Bound One Promotion : Scham and Biennial
7 ' Cadro Review Scheres were 1ntroducediuioF this office

letters Nn, 31-26/83-PE.I idated,17/12/83} Na,. 20~ 2#88-95.
dated 26/7/91, No. 22-1/89~DE,T dated 11/19/91 and No.
a-12/88-TE.1 (Ft.) duted. 22/7/93 with A ¥iaw to improve
nromotiocnal prospects of employeas 0f.. thy Dopartment.of
Fost. A5 por these Schomaes,, officials who coleoto
prescribed satisfoctery longth of sorvicd in t

e appropriate grades.are placed in tho ne¥t bigher: grade.

R Subsequently, it was noticed that-some officlals. e.qg.

' ~UDCs in the Cirecla and SBCO; LSG (both Y3rd and 2/3rd}),
F.O. & H.M.S. Accountants, whe werg senidr.beforo 4 1 v

;gg?“.ngﬂzy 1mplcnentation of the schomes were deni e higher scalos
iR I acmissible under. the Schemos whild somg - junior
e off cials becamo eligible for higher pcalle of pay by

"virtue of their length of service. Somollof’ the" affectod

"L - officials filod-applidations bofcro various. benchos cf
tho Central Administrative Tribunals domanding higher

TR . .
Lt °u- o geale of ray frem the date thelr juniors were made .
L;ku, L eligibla uncer thtso Schemes. . .1 o
."[;- f ) fl's '

o 237 - The casc has been oxaminod in consultation wi'th-

the Ministry of Finance, De¢partment of - Expenditure. It
L hes now been decided that all the officials, such_as.,
e - ULCe in-the Circle Office and SBCU, LSG (both 1/3rd ¥nd
wet . 2/3rc M5 T Accountants, whose cnlorily was -
{Versol Eiftcf"a By Tnplgmentaiion. of BCR Scheme - e
_ nIacing { Juniors in {the next higher scale. of pay'ii..
‘ will now be considerod for, next highex ‘scale of pay fro
tho Cate thelr ImmedIate junlors -becamo ¢JIqiBIg 407 EFE'
% nex gheX 6CAIE, This will, [owever, nat be applicap}
: . the . of fIcTals who .are senior .toithose- officlats, "
,rrught on transfer under Rule~-38, r&T. Vol.IV 'and .are.
~laced in the next higher scale of pay hyuvirtue of length
af aervicu.‘ w

- J_, —_———

lower grace will be kept intact fer the rurpose of

3d. Thg inter-su aeniority of the officianls in the bi
cligibility for prumotiun ‘to next higher qrade. ?

! ,

'

A ' fontd.. .. e




4. Heodw of Clrcles alfe roguested Lo settle all
such peneing_coov ¢/ropreoscatations..oto, aCCD riing to
the Jbove GU{EP;inug_ggﬁggg_éﬁ,éﬂiéﬂﬁihEEEE£f££:1hEPeh

Orderg.

D i LlﬂplinnCt‘rchrt {.e. number of Cfiitlals
benofdted (in Getail) may he furr. shed to tha Départment
af ter implementation of these instructions.

6. This fssucs in concurrance with tho Minlstry
of Finance, Department of Expenditure vice thelr 1.U. NG.
6(37) E.III/94 dated 19/12795uand Internal Finance rfdvico
Section vide thelr Dy. NO. 418/EA/96 dated 5/2136-

1 Please aﬁknnylédgo the roéoipt‘df thbuléﬁtur.u-
. ' 'i"' A ' [

{.

-

8 Hinoi version will follows .” |

. 04.-\0"“’ j\"" K__ ‘__-__’-_'/,4
: (Alok lsaxens’ (
hsstte Dirs Qéneral,(Estt.)

Cepy to:
1. TI.b.5. to Sccretary (Post). S o '
2. P.S. to Mombpr(Q)/McmberCP)/Mcmber(U)ZSI. DDG( QM) -
30 p-s- to JS & FA- J, r . ' I- T .
4, Y.S5. to Secretary, Postal Scrvices Buard.

C B, The Dircctor General Audit (F&T), Delhi-54.
&, . AlL Rogieonal l'ostmasters General. .

1 ALl OUy. Lirectors General and Directors in the

- Lirectorate. o

8. Chicf General Manager (yostal {1fe Insurance),

New Delhi., » :
?. Lirector, Postal Staff College, Ghaziabad.
1

Controller Foredgn Malls, Bombay . S
Principals, Fostal Tratoing Centre, LarbRangal. |

-_ 0

Madurni/Mysnye/Saharanpur/Vadodora.

12. All Uirectnrs/Uy;,Uirqcﬁp:s.ACCounts’(POutnl}.

13. Officer in charge, AYS Hetprd;offico'Kmnptca.'

14, All Sections in the Lirectorate. Co :

15. All recognised untons/associations and federatiéns.
16, OGuard file. ' ‘ L ’
17. Spere cories.

- ’h/"\ﬁ-‘ ] s
Alok Saxdnad-z
AEITTIN W AR U 1 o Gunoraf~(ﬁstt)

Remnymity
couhhel:




A T T O QB L DDA
2OrER G TR G 05 GANRR GEERAL, A1 LE, A DEHNdLD. .
CESTANSD /TBON /0O Pyled ot ilyd.d. the (& ~4-96.

e Cacinaslers veaered,
'T\.RTELUX/KﬂlhRM‘M/\U.ifi.‘nd:ﬂjv-:hv{inxnﬁﬁfAh R 100

e

sub: todifieytion of TBOY/BCR Scheme
ll?l]flC?tlQn ~ Reg. \

A eopy of ihe Diree tornLn letler no 2&-)/3)—1" E.I dated
Ju.7.95 on the above susject is encloued nereuith for information,
1 el

© B[J\)})an)\ AW

Aost. POdtmaﬂtﬁf Geubral (SB)
atihe Chisf 1ostmhster ‘Gh.érsl,
Al Gixcle 1Wd0f0byd. 50u 001,

Sideace and necesuary nctiin.

i .
Fory tor ALl the Sectlion OiilCLLd Circle offlcc Hyd-1. '

ALl the Section &Jpe1v130ra Cilcle office Hyd - 1
(OE .\Ju;\\ - n\\ oo \‘v \—\ |

]
Copy of tue Dte's letltier referved as'above. :

Sub: 45 above.
y 1]

[SER
Sir,
This office hnu been receiving references [rom verious

reles rejerdiag applicability of modiflcatlon of the scheme (dated
/273) to the officinls whose beniority Was edveﬂcply affected Dy
jmplementation of Time HBound One Fromotion Scheme (TBOY Scheme).

h
/
N
|

Hhhexyme- f |6 r@ be

WX

The ariers gre very clesr aind need no clarificetions, However, it is

herebvy clerified thet these orders are also ayplicwbln 10 &-ch
J&f cinls whose seniority was adversely gl fected by implementation
Jf Time Bound One Yromotion Scheme (Isl promulion gcheme) .

o ALL the Circles are therelfore, edvised to go through lhe
instroctions crrefully before seekinyg any clorificstion(s) etc. in

{11s regerd. Any reference sent to the Directorste soeking clarific:

1io s etc. in this regerd should be routed through thelr respective
Cyiel Tostmester Generpl/ Tos tmnster Geaeral aud Circle I¥p, waere
- needed, and their views should also be lncorporated in the comnuni-

k\\“"*: iun(.s) .

5. Further implemaatztion of the scheme, is the subject
cotier of staff brauch of the Directorate. Therefore, lssues per~
tei. .g to seniority, dispute of promotion under Rule 38 P&T Vol.IV
clinor r?%etdd iss es, otc. ghould be tgken up dirdet with staff_Bru.

Kiwdly ackoowtcdge bae recelpt of the letter.

Yours Laitnfully,
S IR | S/~
' (Alok Snxena)
Adatt PDir.0 e ok (Putf)

rTT7 37 ' l b
7 c*gehffl
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| Dept. of Post, Li. No. 4-60/56-SP3-Ii. daied 24-0-1996
-.,.Eurihﬁr.clzrfmjws o applicability-cf (FTBP/BCR Scheme in
B IO O DR AL S Depertment of Post

irt-7 THS office” has ‘received’ Hiumber of references| afier ceriain

clarifications Wwere issued the Directoraie = vide Letters “No.

- 32.5/95-FE. 1, daied 8:2-19%6 ~od 26-3-1996 (SI. Nos. 100 and 134 of

= )
SwamysnewS  of April and Moy, 1696 respectively), Tegarcing

applicability of these crders 10 Time Bound One Promoiien Scheme.
in this regard, it s ence zzain clarified Dt we7h the orders meaticned

PR

ahove 2re 2lso applicatiz t© such oificials wwhose senicTity w2S
adversely affectad by imrfemeniation of Time Bound One Promotion
Scheme as atready clarifizd i Para. I of the lzxer, daied 26-

Giner relacd issuss rased by circles aie zisa beirg
ollowsi— - -

Point 1.—Whetaer LSG/TBOP Accountasls are 10 be rompared
with LSG/TROP Genera! e siTicials or with Gizi of LSG/TBOP
Accouniznts for s purpdst of deciding ihzir immediaie jurior whiiz
implementing their promotion under BCR.

Ciarificaiion.—Under TBOP/BCR Sehema. thers is ng distinciion
hegwosn (Generalt Linz and Accounts Lins except for the Hmited
nurpdsc of functional necessity. Hence, promeotion (o TBOPBCR
Scheme shall o implemenizd Wit reference to junicTs in e now
common Postal Assistant LGS graganen e

Point 2..—Wheiher UDCs who have comoleted 16 years of
cierical services and promoted under TEOP can be corsidered for
BLR promotion if their senjosity is by-passed trv another UDC whe
nas completed 26 years of secvice but is junior & UDC gradaticon list.

Clarfication.-——Yes.

_ Poipt 3.—Whether UDCs of Circles Oifice can straighiway De
promaied 10 BCR tecause a2 UDC of, C.0. gradziion lisi who is junjor
has been promoted .to BCR oz account of iemgih of service, e,
compietion of 26 years, i.c.. whether a Time-3cale Postal Assisiant
will jump 10 BCR-scale without being promated (0 TROP Scheme.

Clarification.—Yes. The pay fixation in such cases should De
done directly from Postal Aszisiant cadre to BOR, HSG-i1 cadre.
JPoint 4. Whether an official who came 35 LDC under Rule 33
of P & T Mamual, Volume IV, FR 1§ from S2CO0, Inicrcircle or
Diviions w Ciscle. Office and was subsequently promoied 10 UpC oon
senioriry cum-{iness cen be ‘promoted o BCR on compiciien of 26

ey e R SR M

O A B L rrut e

PR VIR L

£
t
3
»
b
=
%
;
£
#
:
2
i

T

~ovember, 1926

QwamysaewS ) ook

vears of service. 1o such cases will all UDCs 2baove his nams in the
UDC cadre of e circle gradation list become ciigibie for promcucen
10 BCR irrespeguve of pumber of years of service they bave put in?

. . . - A
C"tanﬁc.:::mn.Fln this regard position 25 meanticasd ia pars. = Oi

Orders No. 23.5/95-PE-I, dated 8.2-1996, is very clezr = is also
zoplicedle far ransfer under FR 13- - ,

F s - 5.—wheiber highet scales of pay o3 the date of
prom- den of their juniors 19 TBOP/BCR are applicabis W the defundct
wcale ccouniznts who have not opted for the scheime.

Sarficarion.—These orders arz nct apriicable 1o &3¢ persens
who .2v2 noi opted for THOP/BCR Schemes.

-

Poimt 6.—Wheihsr higher sc2ic i pal TOMm G vale o .
AR R their jundors are zpplicable 10 UDTcoi §3CC = T C -

wb - did not opt for the sThains.

1
oeeesion. —34n0 &5 SioNo. o atnese
Vf Point 7.—1f 20 arficial ooz T
. P

to TECP/BCR by virree of rend2il

Wdeline 16726 yeals
nis junicrs in e grudation lisi ©f

ars
division. it

~2OP/BCR or higher scale of DY from < ;
Sificial zecommodated unds Lyj= 3% g
L L . £
Ci: =ficorion. —As i Cass 01 St SRl iy
Poiati 8.—Wheiher the Insiriii N, 22-3 FEPE-DL el
%.2.1957 . is 2 onc lime moasuTe OF 2 Lomy, ws 7Tl o

Clerificaticn. —li 15 2 COnInuTus POt

Poist 9.—Whetrer the seniority of ihe o
i be kep mtact even though ey are oot oL
f-om Rz €me of premetion of their junjor When &
srapsferes and pets his promotron e the basis of

Clerificerion. —Seniority of offizials in the
Eept inizal with reference 10 their impmediate JUNISTE
2ce not cligible for promotion in terms Of numbl 5
excepl 11 the case of these officials with greate! et o0
are brought on trensfers under Rule 38 and arc comsERE
juniors 1o ot officials ia the new Unit. In (his comneciion B
Order No. 23-5/65-PE-1, dated 8-2-1996, refers.

zra. 2 Ol

Point 10.—Whether PAs, erstanile LTS in Circle Offices, who
hecame semer by virtue of passing WDe 1esl cartier 2In LOsL who
zould not pass wul also be eligipls for promunon pacer TROPROR 25

- SR . : i of V6476 veET
2nd when his junicr PA gels promouon on complztion of 16725 yees
of servics.

| T g R PP e e s
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wa

Clcznﬁczmon —Ym 'I‘hc ordcrs dated 8-2-1996, .are to

. be
implemented suictly in accordance with seniority in PA cadre. If the
the

~ *seniority -while in PA cadre has changed on account of not passing
meg test, that chznged scmomy ‘would prevail,

Pomtll —-luspn:mmcdlha.lprmm()tdmho 22-:5!95—?15—;,
damd 8-2-1996, will be'zpplicable w0 LSG. Accountants promoted o
LSGagam,mand;dqumzprmm:‘so-liwm Time-Scale =
Accountants promhioted 10 ‘ESG ander TBOP after 30-1 121963, whou:
mxynﬁxed‘ﬁdfeafmmﬂudmoﬂ‘BOP kngthcfservﬁé

.

ac..mno!covcmdnndcrthcscordcrs >
- Clanﬁamon —Ordérs No. 22—5/95 PE—

PR R

‘dated 8-2-1996 and

. 26-3-1996, zre applicable in case of all ofﬁc:a.!s whose seniority are

adverscly zffected by implcmentation of the TBOP/BCR Schemes,
whereby juniors: zre placed in the next higher scale of pay. Such
orficials will now be considered for the neat higher scale of pay from
.the _date their. immadiazé:juniors beczame eligible for the next higher
scd.]e ercspccu\c of the method o”, promotion to LSG.

Point 12.—ii is presumed that officials .who declined promouon )
_ and as aresult thereof, they were debarred for one year and promoted-

lzier when they becamc clxg:blc ‘are not covered by the orders, dated

8-2-1996. _ _ e —

-

N aqnﬁamon.—/\s ;.n-casc of :xan at si. .Ne.. l;bmc the
?" myofsuchofﬁcmlsmPAcadrcuwchangcdbyvmofm,m
pmsmg:hsPOandRMSAmmms'cxammz:mm wha-mznmw

3 Point 15.—Whether the officials- whose

- "—, aanﬁca:noﬂ--—-Yﬂ- This has alrndy bwn clarified vide ordcrs
dated 26-37 19967 - =7 s e
I.n addmon to e t‘orcgomg. iis hcn:by clarified thar 21l other
termos and conditions such as the boldng -of DPC, vigilanes clearance
will coatinue to be operative for gmng any bcm:f' t under the orders,
_daied 8-2-1996 and 26-3- 1996 ..

.E
R
E
S
E

' _{No. 30 ol 1996) \ .

.C'Ianﬁ caiion. --—ch .

Point 13.—As a result of orders, daied 8-2-1996. § rd and ] rd
LSG who heve not completed 26 years of service are to be promo.cd
to BCR irom the date of their juniors. it is presurmed that such officials

ven though promoted to-BCR with reirospective-effect wiil " be
c’.:er*:d 19 have completed 3 years of service which is the elizibility
conditton for promotion 0 HSG-1.

Clerification.—The orders, daied B-2-1996, clearly indicate tha
__the officials whose seniority_was adversely afiected by Loplementing
" TBOP/BCR Schemss, placing their juniors in the nexi.higher scale of
pay will now be censidered for next higher scale of pay from the daie
their immedizaie juntors became eligible Yor next higher scale of pay. It
has aiso meniionedsthai irver se scniority of the officials in fower
grade will be kepiirtact for the purpose of cligibitity for promoiion 10
the next higher scale. As such the presempiion made is confirmed.

Point 14.—Poswal Accountants have represented that they being
junicrs as per date of entry in the depaniment are senior to other Postai
Acceouniants who are senior as per length of service as they have
passed PO and RMS Accoumants examination and worked as PO and
RMS Acmt.n.am carlier. So their seniority should be with reference to
the date of passing PO and RMS Accountants examination.

i
t Promulgatad
Repzublic of India

An Ordinance 1 prr.;vidc for the mclusion of\Koch:T he- n
tre fist of Scheduled Tyibes specified in relation to he Siaie v sams

£ Whereas the Constijution {Scheduled Tnbcs) O'ﬂer {Amcndment;
veainance, 1996, 10 proXde for the aforesaid matter nxs promulzated
b:- the President on the 27th day of January, 1996; ‘\\

\

me___(s'{onsumt‘on _(Schedulcd Tnfx:s) Order

.introduced in the House of the Prople 10

1 bad pot beer passed and ‘has lapsed
of the People. ' -_

. Ad whereas for giving continued-effect 1o the provision of the
said  Ordinance, the Constirduon (Scheduled  Tribes) f‘O"d‘f
{Amendment) Sccood Ordinance,
President on the 27th day of March, } '\ \

“And wherecas Parliament is pot session and the President 3 i
satisfizd thay circumstances exist which
Cn:;;r?u‘ixdaaxe(acuon 0 give conrmued eCt 1o the provisions of the

on Scncmuad Trib~, - Oxder, Ameadment |
Ordinance, 1996: i ! %‘( !

y e President in the Forry -Seventh Yezr of the

LT e ppranp Werar vk ANl N O o e e

And__whercas
(A::mdmcnl) Bill, 1996 w
replace the said Orc!h.zncc
dus to !h: dissojution of the Ho

RG] By R OC R 1 MO e P n e

996 was promulgated bv\ the - =

er it npecessary for im lo\\
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) ‘ Chap. 1] APPOINPMENTS AND PROMODIONS —~GUNERAL RULGS {27429 P '

oy v - . ———

— =7 For ollciating appointmenss, ome the lists ol ap.

: proved allicers are prepaved by Depatmenmal  Promotion \k_,
Committees ard finally approved by (3l:\c1nm(‘1u or the ap.

pointing authority, no depinisre from the onder i the st '

should ovdinarily: be made, provided that when adiniiistra-

tve exigencies requioe it a0 person not in the list o nat
first in order b the Tisg, may be appointed for o pevisd
exeerding thiee months,

CONFIRMADION ar (I FICERS 0% OF 10CELS T NG SNy

TEVEL APPOINEMEN TS AUPPOINTED 1O HHCHLR 1PosTs

250 Where o poediod ol teaining iy hxed, 0 muse ondie
narily he spent on active seivice, G, in calendatiog the time
r -~ spent on tadning for the purpose of conlivmation, laave uthe
than Gisual Jeave must be exduded,

YoNorr=SUhe Diiesun Genera) Dhas ssaetlonary uwas 1o make any
vaveptitat 1o the 1ule, .
i

. o ‘ ' '
PROMOTION TO SELEGIION GIRADES ! Ly
I

27-8. Promaotian to the lower or higher selection ;.,ndc of '
the clerical t.uhc should be made notmally in orde (&l’ sUitis
ority, but the -‘I’I"“"“"h anthority may in his dis¢retion,
pass over any senior ollicial whom he does not consider Gt for
such promotion,  In a case where the st thiee «onior mien
"\ T are all Bt for prometion, but the Gest man s good, the secand
Y bcllc:!' and the thivd vhie hest, the hiest man and wod the thinl
or the second sman should be promotcd.

’ »

"8, Deleled, _ ' ‘

Norwrestion ix e CArEr oF [vnia

‘-' 2, Every impottant event in the ofliciad cueer of @ paseit i
' cd Government servant alfecting bis pay wml other condi- ) o

| Beminthy
Ceuhiel

m!“a ! ? EL.EQEL]“-;...;'«L, ﬁ'&'h‘ !’A‘ i
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. Chap. 1] TRANSUERS ANI? POSTINGS {37-38

’

—s

Co wise Jorany particelar dass or classes of officials.  Transfers
Should o, however, be ordered except when advisable in the
interests of the public wivice, Postmen, villagg postmen and
Class IV sevvants should o, except for very special teasons,
be transferved from oue district o another. AN transfers st

hY
be subject to the conditions laid down in Fundamental Kules
15 and 22 ’

~

— J7-A. “Translers should generally be inade In Aptil of cach
year so that the education of schoel going children of the stall
is not dislocated.  In emergent cases or cases of promotion this 1
restrictions will nutneally not operate,

. , _r
‘ 38. Transler at once’s own requust,

! ‘i (1) Transfcrs of officials when desired for their awn con- :
venience should not be discouraged if they can be mnide without

injury to the rights of others. However, as a general rule, \

an ofliclul, should not e translerréd from one unlt 1o wnother, l
cither within the smme Girele, or o ancther Circle unless he s f
permanent,  As it iy not possilde 1o accommindine an ollicial 4
borne on one gradation lisc into anoather gradation list without !
injury to the ather members ju that giadation list such trans. |
fers should not ordinarily he allowed except by way of mutual i
exchange. Transfers by way of mutual exchange, if in them- !
V4 | - selves inherently unobjectionable, should be allowwd, It in i
otder to safegumidd the rights of men borne in the gradation fists '
of both the offices, the official. brought in should take the place,
i the new geadadion lisey that would have been assigned 1o him
had he been originally recruited in that unit or the place vacated -
by the official with whom he exchanges appointment, whichever
i . is the lower, '

- . '
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of olhniabs, who e g perolinen in the prade,

N ~Tramdo
wieitbesd with the lu-uunn'l appronad ul the

may,_ps descrving vises L
Liead of CirdlefAdministiative (lice

(2) When an otliial is pansferred b his vwn request but

withant aranging for mutwal exchange, be will pask junior

the gradation list o7 i vew it 1 afl ellicics o that nait on
which the tansfer order issuedd, including ulw

approved for appointment to that

thz date on
all persons who have boen
grade as on that date.

. PR
(3) 1f the ald and the new unit form parts of a wider unit
o a higher cadre; the transferee

for the purpote of prowotion 1
: 0.herylisg) will retajn his origi-

ryhephey by muiad cichas e ¢

nal senfority in the gradation list of the wider unit.

P
_!'

hice clerk transferred {rom Mehsana

Example (): —A post 0
Division to Kaira Division in the samne Circle will not Josc bis

Ladation list for promotion to the lower l

-

senjority in the Cirde g
selection gradde,
i

Example (if):-—=A telephone. operator | transferved asan
en under (he same DET. will bave his |
I in the Divisional and the Civdle Crada-
lerks in accordance with sub-rule (2) \

! Engincering clerk, ¢v
seniority regulated bot
tion List of Engineering ¢

s as the Circle Gradation Lists of
Engincering clerks is not conumoen.

Telephune * Operators and 1,

Example (1) —An R.M.S. Sorter wransferred from the A
Division to the I, Division will have his geniority in the grada
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. Chap. 1] PICAISSTL RS ANDY POSTINGS 148
»

Ve Dise of 1 Divasion osowell as of Bilen Gide Bixad n

avcordante with salorule (2]

Example (u)i-=A post uﬂit'c dlerk teansfereed fronn o
Division 1o the Bomhay G20, “will have his seniotity flixed m
gradation list of Bombay G.%0O. as alsg of Bombay Clty bmts
in accordance with subrule (2) us the _!Homlm) City Units and
the, woflusit units have -separate- gradation- lists for promatior’

to Lower Sclection Grade,

L
fxample (v): —A clerk transterred from ane 1op¢ o another
in the Stores Organisation will have hig seniority hixed in the
" ' )

gradition dist of the new vone i secardance with sulyyule (2).
. .

Coa
.t . ¥ [
LR
3

(1Y A permiment official transferred +from one wnit 1o

anather will tetain his oo i the obd undt until be ¢ be og
commudated in the new unit according to his position in the ucw
unit.  Me will not however have any claim to go back tol his
old unit even though he holds:his lien there. A decharation
to the clleet that he :wrclfﬁ the seniority on transfer in accor
dance with this utlv. and dhat, he will not Ly i o ga

Lack (o the old auit, shuuld e uhi:\mul bedone an allicial s

< ransferred wnder this rile.  Any special privilege o which un

afficinl may be entitled by virtue of his position in the ;,a.ul.l
N
ztion Jist of 1ie 0t fronr which bieTis transferred awill, uulmanl\
be forfeited au his transfer to a new gradation list,
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j Chap. 4y HEANSEERS ANDY POSTINGY IRh S i
' ) The tiande uI i allicial frann ome n[ UL RNTRTET

another withig oy onisude the Cirde can be :llluwml'_unl} swith

the pensonn dppnoral o) the Head af the Cihvele o 1ol o f
f Civeles concerned aanl sibijedt 1o (he fnllnwin}; conditions; ——

(a} the mode of tecouiient o the Post o which the ollicjal

seeks rnsfer s the same for the post beis hodding;

’A aned
Ij {0} whenevey

ll)])t!llllll!(lll (TP HHNII |N)§l .4, IIIHllIlIlIIlI 'l(l"ill

wlditional qu':lilir:uiuns e pwescribed for

(reedom from colonr Inhntlncﬂs ¢te, for thc st of

X Telephone Operators; the .lppllcmt should satisfy lhusc -
! " eonditions in atl respects;: \\hcnc\'cr ANy training s v
’
quired or preseribed for ()id post, thc applicant :
o
uudu;,n that umnb sul;fulmll) il lhc Jrevinl d[
such ceining st be covered by the official by l.ul.:nl, .
beave due anil permissible for (he period,
}1 A Govermnent medical officer is probibitcd, wnler the :
b .
vrules of his Deparanent from recommending thi an ol
i e translerred Trom, ar i e be exeused from Moveeding o ,
"\ 34
J o particalar staiion on the spore of health: nor he iy gy hboty a'.
. ' :
q o affec an Gpinion 35 o Gienature b e duties or the plac of p
. v .. ) ]
; canployment of an oficial unles requosted 1o do o, by the a
. . e
] allicial’s supetior. l; -
] j }
» Bvery garvetted alficer trasterred fromy ong Stitiog 1 % 1
1]
.mnlhcu mitst repont his muwmcm; t the oflicer uinder wltyse l‘:"- |
_ [
Tmmediate orders he may be pmcudm;_, 0 sV, hew Py !{-.-
L Rpl
/k‘ }i—
A
]
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RN ORI Chap, VT won-Gazimrn o eens: 1o, & jos, [270-272-A

Y il P ‘J

Lo i fh R e —_— et 4 e — 4

~EFie A Al L
S el PhelE .
I'f o ;;itg"ﬁ."‘-“-\,‘- ol il o higher appuintment. Do the Gise of Gnie scades wiicte
L P K Ln . . P

i_’?‘%ﬁ{;i’ s | oy one cthidienay b has been presaibed, before an ollicial

R SR T ENEY . . .
h{lgt e ‘ﬂ%gf:-,‘:;‘ : i allowed o aoss it shoakd be comsidered whother e has t
R1EH ?iE) i{‘@‘&‘ts worked awell and s considered fic for holding mme responsilie ‘
.i!ﬁ dad b } Wl Oy

appoitment i the same eadve (induding independent chunge
of time scade post allices).
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Notv— e provisions of this rules shall abao apphy 1o e Upper
Division, Lower Divislon and other Fime Scale clerhs in the Clrcle aud
ather Administrative Offices of the Department inchinting syres aml wink.

=i
B i >
] :'-':.aéf"f-{
i
vy,

(15
-
v

i"rtf . shapt Accaunt Offices, ) ' |
b L |
i 271 The cases of all men hela up at any of the bas shoulil \
[Sl’ be annually reviewed so that if and when they improve in work |
% and conduet and remedy the defegts for which they were heldl !
' ?‘4" s they would e adluwed 10 s it
304 \
) N FTE' 272, Deleted, |:!
20y “}x Lowenr Stircrios Grang :
5 i ii-‘ﬁ 272\ (i) Pomotion, whether acting or peninanent, 1o the \
i 1' Tower selection grade in the General line in Ciiele office, “Fele- '
,::f 5 i.\,_” LE graph Tralie, '!'clq;r:t'ph ‘I".flginccring (iu(.lmlingpb‘mn's' and
!:‘-,\ i ;rf‘f; ’ti'{ Warkshaps bt ‘cxc!mlmg I'elephone Muonitors) :1;:(1. \.\’ncic.“
(PN i s is made novmally in order of senivrity but the appointing au.
! !: i thority may, in his discredion, pass over any senior oflicial
!&:' %{ : Llif‘\ ‘ whom he daes not consider it for such promotion,
P b -
¥ T !(" (i) In Post Oflices, Returned Lewer Ollices, Waibway Mail
EJ:T“"E %E‘T‘ Service, Foreign Post and the Telephone .\lnui(uq"" cachie in
< :&hi' i%‘."‘ Telephone Exchanges, promotions to 2/ 3ds of 1he Luwer Selec.
[{- \‘Il : E‘.‘ . tion Grade posts in the Genaral Line me 0 be rpgulated on ¢
L?;’\fp, ! [H':'\ the same principle but the remaining 1/31d posts :nc: to be litled "
[hil H e | |w
B .;5"‘ 4 [ N l N '
Tl IR | - - %fmUTl#ﬁ “
1%'“;\. :'§ '{ﬁ -‘.,. !
. Counbe )
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) IN THE CENTRAL ADUINISTRATIVE TRI.LUNAL @ HYDERABAD LENCH
AT HYDERABAD

0.h.N0.1022/95% Cate of Orce: : 13,12,9

BETWEEN:

- ."..‘-‘Q
1. I.Kondale Rao o :
2. D.FPamdurevwgy Rao o '
“. A, G.Romekrishma ) )
4. FUR.V.50utry : . _ I
5. B.Srimfvisulu W f
6- Ch.pOUlUS . i .: i Cr
7. M.Raghureme Rao Yo
8. S.Gurumurthy o
Q, G.Krishas Huri .. Applicants,
A ND '
+ L [ .-J = ! ) Loy
1. The Unmion of Indis, rep. by the '
Secretary apd Directer Gexerdl, ., & . | \
Departmert of Fosts, Dik Bhavan, 1
rew Delhi - 110 001, ‘ - f
2. The Chief! Postmaster Gewersl,
Andhre Pradesh Circle, Hyderwbad -« 1, .. Respondents,
'
== I
Counsel for the Applicimts ce MELTUVLY S e hy
g
Counsel for the Respendemts .o MEUNLV Raghsvs Redcy
CORIM:
HOL 'BLE 5SHRI JUSTICE V.HEELALRI FAO : VICE CHAIRMAN
v HOR'BLE SHR1 1P RANGARAJAN @ MEMDOER (ADMN, )
! .
- || .
| 1
! |
[}
. .2
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R S A R N hesanjarajan, Member (Adofniotrative)

Measd ooed SALVLSMurthy, learned counacl for the

Appiicants and "~y N.VLReghava Reddy, learned Standing

counsel for win rrspondent s,
2 There are 9 applicants in this 0.A. They wore

injviali; recruioed as Postal Adsistants/Sorting Assistants/
L7Cs 1. various ¢ivisions of Repartment of Posts on the
dates menticaed in col.3 of hroexure-1 filed with this 0.A,

AL o7 thom were pronated as o Uncs I bhe years 1980, 1941,

o
MELRES VRt oy (e dates mention 3 agobnal Mam Inocodl 4
R T T R an the Lests ¢l the comprtitlive

exarinrcfon Bl g 4% of the posts which are to be

Promatea Ttion A comrtitlve examination as per recrujt-

N RS T - Y SO Vi e 'mixxkx:zfmr-txikx?fk:ac}@‘x'mﬂmkx;mwx '

KW

WRRAS DDA, oo ane ol thelr selection Against BOX quota,
ey hoad Decons oniere, inothe eadre of UG to thcl:fersl:-
1 :

YN seniors in Lhe 00 cadre, AL Lhe applicants were

SUDECGUCRUTY ranr o] Lo UGG Postal snaletants with efleét

vom 26,601 93 vide Droveeding,s Lg.ST/&VnS/CO-RDS/T“dP/Q3M

L. od.1,12469,

1]
k]

i, it dn the case gL (he applicants that when HEG-17T

rTomdtions wore ardered on Lhe basis of snRr scheme, they
Crstwnile copimecs in the e calre

Shaul i atiso Lo promated {f th("il,’(j.dk'ki{)\!i@}-_ who couldd nod._ b

. @n the basis of competitive 2xam,

selected for pPromoLion as UDC along with them fare promoted

by T, - . R

LO HOG-TT Lraae unicr the faid/sencwe by virtue of their

_ . (applicanys)

AVING complolod 26 yYoars of service, eventhough they have

1)

OO0 Coms ol thw bquislee acevice of 26 yars.

i
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[

trom 30,1010 W s ety et | Bogloy v g vl coea
leted 16 yoears ot ooy e Lt bact e grache e

promoted (o Low 10 Telection Cprade oo, 1400-7990 {Rehe)

subject to'thvir FEr s ses Thereaiter anothe o solione e

Intreguaed call-d Sivnntal Calre © view (BUR ¢ Moas (oo

short) widier letter Wo,22-1-39-p,F, ] dt, 11,123,199 apad

t

PGl 0 As Lo this schemn, poqta} employzey with 26 r
yvars of service in the Basic casie as well ao o chlre |
Dot Logether were g nated e Hiigher ™ " e fan o acde 1
ISG-T1 Cor shoa () (e 1LO=2060) subd oer Lo theelr 1L
ror promation overloukinge the claim of the Applicants hoerein,
af oty have nnt. unm;vlr:t.-«; toral service of JFf years in

t
e DAsSIc an o owell g Lty f.:.-n‘:r: LR & NLNETATLE & s Ye B A% Dy e, |
5. Agurieve Dby the abeve Peraireel ords o, et
dpnidZent NOLT Tborein g o e gl Ched Penregent by
G 4.'11“.']")"4 Lo the tes oo nta, But, S0 far o ey
has Dbren recetved by U, lenc. P hoave bl e
04 for o diredtivn too the Velthen ente 4 nrornatie Elheo
oo the HOR-T1 Grade (o, 160=2069) wic cul jnsd L'
on the candition of Lhej - Comploting PO yesra of cepv -
inothe Lasic & wods w0 LSG calan stip . lased in e 3R
sche™2, Dy virtue aof their Heniority Ao AT/ 0 cads
their junic "= who w o promaeted o che bifghor o Joe by f !
“irtue of thedr having comwletel 2§ yrars of eervice in !
the basic and 150 cadres with =ffect Crom the- Sote A ' :

their @rs thile janiors were promoced e 107 to 0 -
(535.1800-2660) writ'y vt Pece from 1,1, 0% 1 ot TOTL
sewential Lenet ity tochud b sent g Lt 0 f g

Al gy ot 11w oy SN o
. iy



denlors in the LDZ cadre, by virtue of thelr selection

The OAS quoted zhove in paras—é & 7 are in regard to the

. n-12 1)

hY

; 4.':
6. Similar WCR schems was also introduced by the
Lenartaeat of Tulecomunications and officials promoted
to i18G cedre in the Telecom Department wio were placed
similar to the applicants hérein, apordached the Bangalore

sench of the Tribunal by filing OA '403/92 for similar

rellefs as x-aY +d for in this O.A. It was held by the
' i !
Bangalore Bench of the Tribunal that the LSG officials

promotpd under 1/3rd merit quota in Tﬂlecmn nepartment

should also be promoted umiarl the BCR schem? even if they
have not completed 26 years of service in rhclbasic grnjﬁ

and [5G without insisting on completion of mtnimgm
prescribed years of service if theirlerstwhilv junicrs

|
I
in the 85 and baslc grqdns wire promotcd to ?rauenI; inl

e soale of 11¢.1600-2660 (RSRP) under the BuR scheme.,

7. xoxlowiﬂg the abovo directions of the Bangalore
|
Gench of the Trihunal, Princ1pa1 Bench, tew OQIhi also

L]

ave similar directions in the case of postal. employees .
1 i ]

in OA Nos.1713,93 and 2597/93 who were similarly oplaced.;
_ - |
6G,, The prayer in thls OA {in similar to theo prayers in

the OAS quotéd in paras-06 & 7 above. The apolicants

herein wers promoted to UDC cadre earlier to thelr erstwhile
N p ir
|

|
against 804 selectlon quota through corpetitive examination
<

aﬂpllcanrs therein who were selected to LEG cadre againqt

Bl
1/3Ld merit quota. In thils case as well as cas2s referred
e

in pdrac—s & 7 the ap~1lcanta were promoted to UDC/LS Gl?
earlier to their erstwhile seniors in the cadre of Pos@?l
Assistants/3orting Assistants/LDCs. Hence, the reruest'for
promotion to H5G~11 agalnst BCR schewe from tne dates when

their erstwhile seniors in the cadrc of PAS/S Aq/LD"stuniors

e i
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| N ihE chnrnnu ADMINISTRTIVF TRIBUNhLI HY: ERABAD BFILH
Al ‘ i

- ‘ L
[ ‘ER&BAD
. | MﬁA‘ﬁr@ 684 /97 )
; \ l"IN ] ! e
‘ | | _, ofigrrgoga / 97 1 Tt PTer
% L Between = - |
|
f _ k Smt. Habeeba 2.&%5;&; | ; - %p 1icans® \
j Voo - ’ {9 Ca 1
| And o e
“ |ur - '

Union of India rep b
y 4it8 Secre
girautur. gept. cfroats, Dahfnhgﬁgg.and .
ew Dhelhi-T10 011, and other —--<he5pondeﬁts
4 L]

RLPLY aYAlEkuT FLLED ON BhHAbF OF THE REQPONDENT&.

- H L o(-d? -
1, Shakes s/tf harasimha Murthy aged about 56 years do
here by solemnly afﬁirm and ainﬂ”rﬂly gtath on eath ag’

followe:
|

) I am the rasponsible cfélcer in the office of the
az surh I om 2ully acquainted

Chief toptmaster general 2nd
1 am authorised to file this

with: the feets of the case,
reply cratement on beﬁalf of all the reapcndanta."

f the ahcve K, A NCEB4 of'97
at there are o valid
oxnk avurments

2. 'y have read the copy ©
¢ and sarmit th
Tha variculd
ve thcsa that have beah
18 puk to

in G,A SR NCe 2131 cf
rds therein:

‘or reasonakle arou
denied ha

made- Ln- the Bed are hereby
-Bpecificaiiy acnitted hoereln unders

seriet proct of ghat ore nok !

herein ungers

“he P;pllcant
£ such avernent een traveraed
|

averments in paragraphi 2 and 3, it
the promoticn ¢o the
s issued. kY the dir-
22«5/ 95-E8, 1 At B=2-96e AB

t& cannot ccmpare With the
der Rule3d

3o . in Iehpﬁch cx the
é matter rolates o

is to Shatﬁ that th
modificaticn orisx

cadre of . Leia@, uqde:
er letter HC.

Applican
ght ©n trangfer un

_ recorate vise thi
per the s840C crﬂe:s the
junivcr cfflgials whe were prou

of the psT hanual. Vole IV,
! 4, it 13 su hm&ttei that the followlng orficlals 1to b
. yere tranpaieL? wh £s girgre oilic qate 3% ok F & T

pannale VOLe LV whre prcmvted to LsSals €©
leted 16 years ot services

Sohene @y they bEe cemp
: ur1 1Y, ﬂdnjetvu wWOLC RLLHOtLd HOE V

L shard Lo &
/TBGP/QS - grdxazkx? under ﬁervice concess
t falll vacantys SEAT.F aaStry and Smbt .

a unler

cadee under 1. Q.O.P

smb . P
xde uT/
vion to £11}

41—5/60-R05
Amma 11

up 3,T shok

were promoted vxda oy 41-51Lovvo/1fu} at,15=~12~94 and Yrl

Fe rinivasad ﬁeddy an - ori 6.C Saibaka were prcwﬁtno vice
1The above cfficials

BJ—JG dt.31.L.&u.

5T/@7~5;CD~AG/1§OF QLjDAD
o ¥
Asst, © Irectfrl/\;;g( Ast. P‘_’“W & V)
: (78 Wetre) 0/o. Chiet-Postmaster General

OIO. Chief - ripastes General A.P, Circle, Hyderabad-500 00}

AP, Circle, Hi1UERABAD-500 00L.
|




-2 . | |

are juniors to the applice s in ' " :
¢atjon oréers'b ""'pplicanga im sho gradaesen st Fodifi-
orers 3 vy - - . )
“V?~k3‘n;49&aed xythe dirkctcrate vida their
l:r.NO 22“5 P ~ o) “ T & » .t i .
V22+5/PE.1 dt,8.2.96 anu further clarified
db.26.3,96 to removd anomol RN ed vide Lr. s
v the oz J nomo‘ién»ﬂitharaqnxﬂ to promoticnd, AS
rders, senicrs a .
Further, it i ’ - ke to ba pramoted ©of ‘pak with juniorss
g ' 8 °§351*Y sroted ip the pirectorate's letter
At 8. 2430 ?hft-ﬁpq ?en;or officid®h cannot' compdre with the
juniors who waze Lxought undex-"gn;e-aa'and prcmoéed'to Le3.G
cadre cn cempletion of 16 years. of services. it 15 further
sulmi§Lhd that oLl the applicantd ga%mittad;iduu&icél'}epra—
E?ntations agalpet tne c{dera .1 A?-bJCu-adajss.gt . 4=1=94,
ﬂutsuhﬁequently. mcdltlcaticn'orﬁers threugh 22-8/95 FEIL,
pace.l B,2,96 und 22-5/95~FPRL Ug, 76, 3, 96, grom €he MVirectorates
hgva,been issyed and the same that the officials ¢cannot com=
pare with the officials whe cime upder Rele-38 of P&T .¥anual
Vol Iv Loz propotion on par whth grexsxtkeirks junicrs, as
completien of praecribed longth of sagvice 18 the crigerion
ﬁor,pgum;tivn a1d as the applicents were pot working e nigher
. poBts that the oificials who weLe prcmu:cdgundsr Te8s0.P/BeCeBe

gceme. .

2.
Se . in respect of the avormants in para.é.it ju ro_state

rubnh e juentiedld reprag&ntahiunn
sfter the inetruc.ions

Fy

th3£ the ayyiiﬁﬂntu ST A TG

againzt.the orde:a.dt.&.l,sé,but not
py the Di;echoratn on 3,2.96. The

4 any zop:eaent§tiona-a£tqr jesue
jgho orders_dt.26r§.96,queﬁtion

that have keen ipsueé
aspplicantd have. pot ?ubmittc
£6 or on

of the orasss dstéd Bele .
: Gues Goh ALL8%e

of challanging the ancmoly
- L

14 respect &f ‘the averments {n pars 5 1t 1y to state
aLe 1acnticmtgihcy ware nght Ie®
ared 872,86 POVE pean Zocaived
roih At jo stéred thet
Rule=3E.

6o v
phat 24 ths cepresentaticns
'?nu'mcétﬂicatiun opders 4
and they Word eirculateﬂ3to s1l whe
‘they cannot’comp&re pith the cLEickale cama“ﬁﬁder'
kXnown whather. unddn g purading Lo caie with
L5, Hevw pelhip: FLom whom 0O speclfic orders
till nove The applicanta

padoCe

1t 3s not
Director—General,?oa
to the contrary havu[baen rogeived .

‘ . .y - ) lt.
ape trying tv gemive un undue b@“eéﬁ :

{¥ : od ! omments.
T Ttie ayerments 19 para 6 need§ ?c commen

cited bY the app~ -

cd that the Jadgement the
o the sub ject

g are not ralevent t
pmiteed the delay on

Be 1v L8 subitt

ants in aragraphs T ks ‘ ‘
e y ' the part

patter cf thiqlcase{ itﬁia su
! ] . W )
PV"QQCV& Asst. Postmaster Gerferal (5. & V.)
oAt Director (5n e Qlo. Chig PoStmaster General
fo. Chief F. =, elfara) A.P. Circle, Hyderabad-500 00k
AP, Ciccle, 1, Ster General T

L'ERABAD-SOO 001,



L == it

§
l
g

‘. ' £y

4,

S

-

y

of the applicents Coungel in £iling the C.A intime cannot

hq 2 grounﬂ Eorenensddmra&h@n axicnaticn of delsy in £iling
the 0;."\.

AN | R

‘“1n tho view of the &uqmmiﬁacna made abcve this Hon'ble
Tribunal may be pleased tc Dismisu the M,A 684/57 in O.A SR

‘ﬁQ.Elgifﬁ? apd pass such further order or orders &3 degm £1t

aﬂﬂlﬁﬂpgér iﬁ‘ghé;bircuma&ancas of the case,

pitEaind Atesatad,

Asst. Fostmaster General (S. & V)
0lo. ChigfPostmaster General,
‘w LR}.EI(.,N IJI.‘JH. A.P. Circle, Hyderabad-500 001,

+F5ho
,ﬁ?o nareaimha rurty aged about 56 Years,

do 1“r9by verify x that tha pintents in the above poras &re
advise cf

true to my kaowlodge and according to the legsl 8
my‘cmunsel anrt that 1 hkove nob 30 yprasaadt any of the material

facts,
Atngsted, P“M7“k7‘ Lapcnent
Asst, Director (SR & Wetfare) v
©Jo. Chlef Pretmaster General - Asst Postpaster General 5. & V)
AP, Circle, h.LERABAD-EFOO 001, 0Jo. Citef Postmaster General
Hycerahed. A.P. Circle, Hyderabad- -500 01,

Ut. 12. Y 19910 .
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_ cadre of - o/ G) were promoted to HS5G-TT under

3TR scheme. The principle to be decided dn onls 0.A. a ‘;
jo simiiag to (he o dnciple tuve Lvesd i the atsud rofer i ‘

Onhs in pards—ﬁ T Henoe, v SEC oo reason Lo . At

gyiterent view thun What has already beun rakrn in the

above 0ORS,

G.

the relicfs preyed for were similar o Ohs €03/92 on th
file of pangalors: pench ani O Los.l?lB/?] anl 2%97/95 o i
the file of the principal Bcnch. Tt is stated £ r.thp apy«l

licants that ghe SLPX filed agalnst the juﬂgm1nf delivire3 ;
by this Bench tollowing the BangalorP aencn dnﬂ principal

gench had been Aiaminssed by the apeéx court, but the copi&:

of the orders of apex court ore not made avalilable,
‘ .

10,

This Tribunal huv Adisnosed ol number of OAs ychere

1

- A

The asplivencs hevedn are similacly sit.ated to che

1
poscal viplovees in OA 1713793 ani 2697/93 on the £ile of

the principal aench of this Tribun..; OM No% ., 403/.2 on L
f{le of Bangalore nanch; and OAS No. 352/24 and 961/93 on

vhe file of this pench, In view of the fact that all th@#

-

applicents hercin are having similar gricvance, we S53€ no

cason to Aiffer from ghe direction given by the Bangalcro

pench and Principal pench of this Tribunal. In the result,

the following Airections are given:«

(1)

In implewenting the BCR scheme, the 3dblicaan who

are senior in UDC cadre by virtue of their prowotion :

to UDC cadre compared to Lther officials who ware€

promot3d x® 85 HSCG-I1 (Rs.1600—2660) under the BCR !

ccheme, should be prbméted to SG-1I in the geale of

Rs.1600-20660 in their turn as par their senfority

Whenever their juniors in the lower ¢rade are cons
gidered f[or promotion to HIG-1T by virtue of their

having complcted 26 years of service in the basic

and L5G cadre without {nsist? .1 on the anplicants.

completing the minimum prescrived yonuw ol servicey

{n baslc as well as WG cadre, AlLL other conditions

of DCR scheme oaxcept the length of sersden will

however e apnlicable while conutdering thelr HEnGLLoN

to =11 vadee Re.1000-2660) ., &
§/ _‘n'/-\.
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(11) Consr:qw.'u:_ly, In case e applicants are -

Tound suftabie for such pLomotion they

snall be promoted Lo HSG-I1 with effect i
from the date the1r erstwhile juniors were '
promoted from IuG to .HSG - -I1 with all conge

quential benef]ts including seniority ang i

errears of pay and allowancn from fuch dates, [}
They should also be put on JJPEIVISOYY duties .,
= depending on their seniority,
- [T ’ [ I ' ! ,
(1ii) The BCR scheme should oe, modified s?itably,x v
to protect the 1nt9rests of the officials !
11481 AT : 1
like the applicants. for' their promoéion : !
f from LSG to Hsge “TI, i L RVEE Y ,
(iv) The 2. ove directions ‘shall be complind within
a perfod of 4 months from the date of the ‘
receipt of the copy of this order, '
: [
i, I )
M. The 05 s ordered ACﬁbrdingly. No costa.}
{\nhl 170 BE TRUY LUt
—— _- \“"‘a\“‘(‘_.._.-_“,—_','.':lg,:-'&(- wﬂt’“"—
4 < LNV SR M 'w\l'l-"‘(\
D [n netea s Aeart dne
coun thccr
“antrad Admizdzirative Tribuao \
. Hycurebad UBDCP
\ - Hvijerabad,

To !

1. The Secretary and Dizrector Genera],
Repartment of Pogts,

Dak Bhavan, Unfon of India, 2 New Lflhi-l: '
2. The Chiel PoSimaster General, A.P,Cizcle, Hyderabad -1, /
3700 copy to MruTuv.v.p, Murthy, advocstec, CAT. Hya,
4. Gue copy 1o M°.N.V. l.aghava Roddy, Addi. CGSC +CAT.Hyd,

~ 5. One copy to Litiary, CAT, Hyd,
6. GBe sparc CopY. - ‘4
P¥ma.

Eas(f7ﬁiti172f?5)/ ) zg;ﬁﬂ”d‘g?
. Coun e Ly
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rincipal Boandchy, How Dolhl,
O. A Hu. 4891
few Delhi thile tha 24900k Day ol Fobiuary, vy,

Hon'bLle Mo J0b. Sharwa, Hesd e (J)
Hon'ble o B b, stngh, Memlaer L)

Shrl Bed st by,

S/o Shoy ltan ! negh,

C/o Shaf tant Lol advouate,
C-21N) Hew MHullan Hagar,

Delhi-Yo. hpplicant
{through Hh, Sant Lal, advoealbae)
Versas
1. Union ol India, throuyh
the Secrelary, Hinlstry of

Comwunijcations, Uepartment of Yostis,
Hew Delhi-1,

2. The Chiv! Pestmanter General,
Dedhi Circle, ' !
Heghdoot Bhawan, ‘
New Delhi-1, '
3. shri K.K. Shnghal, !
= hunsti.iestmaster{hccountoy, -
{1.8C Aveountant) Hew Delhi 11,0, .

Hew Delbi-1,

d.  Shri Brabam Pal LSC Accountant,
‘Hew Delhi B.0. Hew pelhl-1.

Y, Shri Moo, Gaula LSG Accountant,
Ramesh Nagar 1 O Hew Doelhi-15.

&. sShril Dot ba Fabvy LG hecountant,
Dellin G0, Delhi-o, Hespondents

{PhPet)h B ma . vupta, advoeaty)

UGHOLR
delivered by Hor 'Lle Hr.u. K. Singly, Hember (A)

Tihis  OUA. hon  been tiled agalnst wemo
numbers 1 6 2. Bolh were issuved {from the olflce of Chict
Postmaster General Delhi Circle vide annexures A-1 0 ool
A=2. hnneaie ﬂ—l relates Lo the grant  of  tpecial
allowiance ot G 40/- Lo Lwo pertons promoted under  time
bound promolion scheme  and anncexure A-2 relatues Lo the

womotiun ol Lhree yersuns  who though passed  Lhe Poust
} | )

0 N

= o i
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Ghe applloant b

e fect Lram R

oxaminal fon fon
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fal
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{ur Lwo L Lawd

Wil e bard Laehd

cumplut ton

T

wan £ amest and
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17,170,100,

v from 30

Phis wan o 1.0

Accountant caddi e,

to which they
provy only
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A et proutal Loototant with

TRER AL Lhe dupntlmcntnl

prwrost bon e te pent ol Lha buut office
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mecting of Lhe Dcphrtmcn\al gouncll
iy YUl with tha mumimfu of -he perp tice

Lide Vo considuer the promotiunul VLYY

wt uralin fy wie guetdued that GU b

nd prumnl.lon:; fbnoune’o Lervice paveer (i

ceai o ul Larvive andootner TEREN!

Luprvine Lhiuald b inl.:'u-lm.‘utl.

.

TR g Lyt wl wuhLi Lime paoaed luU'nuLhm
\

introduced in postinl Dupiat Linent with

11.1903 side Jpnt Hu. 1=l ‘-1 dated

A encloused Wit the €A

apprlicabte Lo the Font ot rice and §LHL S

of ihe schowe accordily

vide para=dl

wero Lo bt place ! i vhe L.5%.0U. seale  of

YRR FARCITH S S pervicu and o wery

pany albu o shen pited ayarnit Lhe

f thein twen JURTEN SUREVRERIREY nppaed b
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further admitted

that tho

1t le odmitted by jath the partles

npp)(i}uﬂ;l\ad not  completed 16 years of service in

clerical cadre which de o pre condition for grant of

L.5.G. Ma could not pe promoted to that grada. 1t in
that ULheugh Respondents No.d to 6 are

Junior Lo the appdicant in pout offlce and 1S Accountant

ad completed more than.16 yéaro of

under the Time

cadre but since they h

sorvice, they wore approved o tiie D.P.C.
¥ { y !

fgound Promotion Scheme.  The applicant nas not completed

16 years of sevvice and  is’ not cntitled to promotion

|
under T.H.0.F. is not in dispuke.

v ohe aeliet prayesd for are:-

L]

"l ta net-anide the Jiprugpaead ordaers;

(it) tn direcl the respondonts La conslder
e  applicant  fo¥ promotion to the
pont el Lower selection Grade

in accordance with his

Accountant
) peniority  and the Recruilment Rules
- 1976 f{rom the date hisc jmmedlate
' Junlior wano promoted;
(;hiy to g-ant Lhe conatuent il Bese £A00
of arenvt ol onlary and allowuncos
and sentorlty otce.

- A notlce wab issued to the respondents  who

f1led thelr wveply and contested the application and grant

of recliels prayed for. We heard the learned counne) for

both the parties and perused the recqrd ol the case.

The Jearned counnel for the applicant placed

his reliance on e Recruitment pules-of 1976 sapecially

ftam No.15 dealing the yrant of L.5.G. 1o Accountants of

Fosk Qflfices and RS hecountianhis cat o« {pramed  under

104y of Lhe Constitul. 0 juoued in the

r

proviso Lo Artivle

$




A-1y P@ .\

APV name of Preciaent of India vide Minfstry

U \
]
S Communloeations notiflcavion Ne.6/26-72-5p0 11

dated

JU.9LYT6 wnie by stipulates  that Lhe {Clerku/Postal
.

Audistanti) in Lhe Post Oftices willhh 10 yeare of service
in the grade who have pasced the P05t-01(iccu and Rallway
Mall Servicoe Accounlo. Examination nre  ullyglble for
promotion to lower selection grade Accountants o the
Post OQtfices and  the promotion is by eeniority Laced on
the yeir of possing  thy cxumlpqtlnn. Thin 131 BRneRUTY
A-8 of Lhe paperbook.  The applicant un; due Lo bu
consldered In accordance with the clatutory ruleyg of 1976

but he wae lgnored, The learned counsel also referred to
f tho clarificationy gtven in b.C. peT, Hew Lulhl  lettor
No.9-B/72~ °uP 11 du.i0, 1 1974, 1t clcarly lays down that
scnior officials Phould not be left out for consxdoration
to lower selection qudL ju,t becauge thcy had not
completed 16 ycars in the quuiﬁiLv clurcial qrado. . It1
further stipulntes that such cases Phoulé be rufurrud to
“D:C. for PU“P?E?: qf' qrnnting necossary relaxation co
_ that thouo u:niorsr are  brought within the z2ono ‘ot
d conuslderation. Thig lutter of D.L;PLT le  enztlosnd  ag

Annexurc A-7 with the .4, i

It was further polnted out that Respondent

j -7 Ho.l3 is junior to the applicant since the latter passed
= (3)ual’.0.& R.N.S. Accountants examination held In 1980
, Where the former passed }t in 1982. Similarly,” Sarva

Shri Braham Pal, M.5. <Cauba and Darba Haha (ucsp0ndénts
No.4 to 6) are also jdnior to tl. - applicant although they
passed the examination in 1979 L = as a ruullt of Jdntur
-clrcle transter wunder the provisi w of Hule 30 of P & T

Manual Vol.4, on their reguest fr - Western and Horth

o ,f D‘ |

v"

-

——



;ﬁf$
v
AN
7o

~o’
i
~

-t
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Fautern Clreles

June, 1902 they were placed below tho nppllcant. Thiv LG

pot denicd by the respondente.

4
1ie tearncd counsol for ths applicant

furthor argued that tho new cchome for grant of TLHOY fu o

non-functlonal grade ylver on completion of %6 years of

P
gervice and theoo promoted will get

officlalc wo
gupervisory poste in thelr turn.

- " * v
-

The learped counsel for the, respondents
. ;

argued that sinco tho applicant had not EPmplutad 15

{o o pre condition for grant of

“quop, he wao not granted -LSG ind his jJuniors 1.0,

respondents Ho.d to 6 who had complceted 16 Lybarn of

gervice wera allowed) the promotion by p.P.C. under the

1 '
schema framcd by respondentc in consultation with staff
uniop. It is -admitted tpﬁ; tﬁé tpplicant u?d Igomplctcd

only 14 years of service 'Whon DPC met, v arguud that
A

with the introduction of the nheW Scheme; all instructions
.l -

on the subject had pecn superseded. .

J

Atter hearing the rival contentiens and

going through the record, we arc unable to accept the

contentions of the learned counsel for the respondents.
There is a clear averment, in O.A.
lu(ﬁ) not been-“amended even after the new scheme of TBOP
way introduced. The rules have peen Lramed upder provisu
to Article 209 and have:2 mandatory force and those will
praevail uver administrotive instructions. itum 15 of the
Recruitment Rules refers to.oI[icials‘who have passed tha
Accountunt;

,p.0. and R.M.5. Ixamination and they ara

Lo Belnhl Cirele bn Octuber, 1909 and - dn

that rules of 1976

———a—— -
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EECIEN

uligible tor prosotion afLer completion of only 10 yuvaru ) /
.

of uervice, Loy will ronk senior to thosoe who pasoed
Cthila examinat bon pubnvguently and aloo Lo thouu who ore

being considerd  for 4pop on Lhe basle ot 16 years of
cervice. Merlt lu oo Lime honoured principle from thu
| ~ remote past and this io aloo contained {n item 1% of the

Recruitment Rules  and thie principle of senfority based

on merit as o result of passing  the p.0. and HMS
Accountants cxamination has been kncorporated ip DOPAT

letter Ho.9/12/60-5kB-11  dated 13.12.1959 ond algo in

i letter Ho. 9-10/68-5r8-11" dated 12.3.,1970 placed at
annexuce h-5 and annexurd A-6 of the OyA. Tho gone viaw

hao baun rolterated in latter Ho.9-0/72=5uP-11 dated

L 10,1.1974 that ceniore cannot ba ignored jupt bocauun

they had not completed requinite  numboer of ,years for \

being eligible to LSG. 1n all puch cases reference s
required to be made to LCPLT for relaxation.
4 © The rulen ave of o mandatory pature and
em we- admintotrative inctructionc oFg merecly directory in
naturc. The recrultment rutes wi9l prevall over
administrative instguctions. only tbosc administrative
‘,instructions yhlcﬂ supplement the rules acquire mandatory
force and, therefore, the instructions quoted and filed
at annexurce A-5, A-O and A=7 gill nhave the force of 2
gtatute and the instructions guoted by the learned
’gounscl for the respondents which are incongsistent with
' rules will be treated as merply directory in  naturc.
a !:}N:Ir non-obscrvance vill not matter but non-ohservance
of o rulo jsaued under provls&_ to Article 1309- of tha
- constitutlion and pdministrative instructions icsued to
: gupplement them will prove feral.
. ‘ -~ []
. ) .

V-

men = T

¥

——mfalem.
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The cructial guestion i the appllcnblllty of

the rules, 9. rules of 1uyjg have not bucn anended  ang

are applicable g admityed by the reg spondenty al)g The
applicant ha: pasgey the r.o. s Accountantg uxarination

-—
stipulated in serial pe. 15 of the Recrultment Rules.

Ha
has also completed 10 ycaxs of service, ps

applicant {u unLitlcd ror Promotion under the

such, the

sald rules
and he ig not cl:in4ng promotion undeJ TUOP but under the
bLaLutory tules of 19]6 As such; hi

S case ghould b
cousldurud on merits by holding a rcvicu L.P.C. and ié
he is suitablcﬂ he should pe pfomotod from the datg his
immediate Junfor wag prometed with all} congoequontial
benofltsr’/;he 0.A. is thus allowed ap- N8 ruespondents
are directed to considur the case oflthe applicant on

———— e

merits under the statutory rules of 197¢ to tho gradae of

'LSC. Thae raspondents

shall imploment thUuu dlrections

within a period of two months from the date of recelipt of

a ccrt;flcd ,GOPY of this ovdur.,

Th e ufll, bavuvar, be no order as  to
\ .
costb CNTTRET] - + .
(l__,ﬂﬁq." -
(B.K.Jéihqh) (3.P. Sharma)
Homber (i) Ca Hember (J)
v
R NI TATR
' 1,
t. ¢ s fny
' l‘, t/"_ "
s s
o v 1}
P P b
Ve [N}
. . : *

————
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? Annexure- RIS p. by

)l
g ' | : i
:H
From: '
v «-m(‘) .
PR (<o
ol ( PMCA YYD
de
The Chief Postmaster-Genedal
A, P.Circle, '

HYDERABAD-500 001.

Respected Sir, _ .
Sub:- Request for promotion to the cadre of LS
PA (CO) under TBOP on par with my junior(s).

Accordiné to the existing gradation Llist of >
Group 'C' staff of CO/ROs as on 1-7-1987 mx,nq% Sﬁandﬂ at H1.<7
under iermanent/Temp .IDCs. My junior at ¥l. L gg nme_
is p ot@d tp the ca re o? Lﬁﬂ wefjﬁz’ ;4;2b¥d97L1
TS S g R U B O e
C.0.Memo.No. { @ =" ignoring wo.

]

Accord1£; to thg Rectt,, rules framed under
Artlcle 309 of the Constiftution of India, promotions should be
nade based on the seniority subject to fitness. As such, I should
have been given promotion to the cadre of LSG PA(CO) Tfrom the

.date my junior Sri/Smt. {\ - Seah S is promoted.

Igngring the sSeniors and promqting the juniors basing on the .
lqngth of service is against the rules. In this connection,

kind attention i3 invited to the judgements delivered by the .
CAT Bangalore Bench in OA No.40%/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench 04 No.28/94, 928/91
961/93 & 352/94 wharoin the same principle was onunuilntod.

I, thclefore, request y u to 1 nu;y promotu mo
to the codre of LSG PA(CO) Vo Ly on par vith my
junior(s) ﬂ\ *:H?\¥MC&\Cl«QV\IlﬁLL%t$¢he earlieut for which

act of kindness, I shall be ever grateful be' youo

Hyderabad-1 ' | Yours faithfully,
DﬂteJQK’-ﬂé—1994. |
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The Chief Postmaster-Genefal

. A.,R.Circle,
~ YDERABAD=500 001.

Regpaected WUir,

Sub:~ Request for promotion Lo tho cadry of LU
PA (CO) under IBOP on par with my juntor(u).

1
According to the existing gradation list of 52
Group 'C' staff of CO/ROs as on 1-7-1987 my,%amia ands at o%%“"

%9d%2j?eﬁjigﬁnt/Tvmp .IDCs. My junior at 51.

SR [ R T ie, e

Jgnorlnp me .

¢.0.Memo.No.

Accordlnv to the Rectt., rules framed under
Article 309 of the Conutlhutlon of India, promotions Should be
made based on the seniority subject to fitness. As vuch, T should
have been given promotion ta t 1dre i boG=PA(CO) Lroim the
Jﬂ }Q?’C av ol n‘n(,uu

date my junior ull/umj. is promoted.

Ignoring the seniors and promoting tho juniors baring on tho

length of service is against the rules. Tn this connoction,

kind attention is invited to the judgements delivered by thoe

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi

in 0A N6.1713/9% & 2597/9% and Hyderabad Bench OA No.28/94, 923/91
961/93 & 352/94 wherein the same principle was enunciated.

4.1

I, the refore, reque G? ig—ggégndly promote me
to the cadre@ ll_ P *{“e.i‘. ” on par vith my
junior(s) “”‘ i " at the earllebt for which

o
act of kindness, I shall be ever grat =ful do you.

YTours £aithfully,

Célﬁg}f:f}w’\w/‘ '

i o ) 0 1)
¥ ). < o
2o ¢ LTV
a  Fanusiey

Eyderabad-1
Date: 23 -12-1994.

Coubtzl
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a From:
ﬁSi l\lﬁﬁﬁﬁyqiiﬂ4f—- ‘
P %?M@\) “‘—\Déﬂ"*ﬂ»b,

-Ta

The Chief Pantmaatar—hcnaral.
A,P.Circlo,

HYDERABAD = 500 001.

Recpactad Yir,

, Subt Reguost for promotion to .ho codrued
Yy T of LﬁG/HaG I$(PA CO) undez TaUR/
) ECR Sehemoo of prenotion on par with
my Juniore - Hegarding.

TA—
ODC I have hetn -“pxnmniaﬂinppnintad to the
cadre of &5f- w.e.f. (L & ¢~ on passing the exawination.
} - ‘ Acroxding to the sxistdng gradstion list of Group 'C!
' ataf? af CO/R0a ap an 1+7=-1987 my nome standa at S1l. No. n3
\ undmx permdnnnt/ramp. UbCas My jun1ora¢]1 NN
a% G91l. iy wha &xe prcmatnd to tho cadre of UDC at o
later dote i.e. fxom Q4. 2 O3 ware promated to the cardre .
of L3G/USGull waadfs _Dp o (<3 vide £.0. iemo. No,Sgaff/ f
4T~5/COR0/TBOP«9Y, dated 4~1=94 ignoring me who ia senior '
@ the above nentlonoed officials.

Auuurdind to sho ilecetts zuloe {romed

undmar ~rticle 309 of Conutitutiun,uf India, promotlan
should be made hesod on the uuniuxi%y cubjoct to fitnams.
Aw such, | shuuld.hnvu bosn givon promntion to tha cadzrs
: . ef LSG/kK5G-I1 From the date my junibr(s) have bogn promo-
! ’ ted d.3. o, , S Dg” Ignoring the senior and pronoting
) | the juniors Lasing on the length of sarvice io A@ainat-tha

rules. In this connaction, kind attentiin ic invisad to

~ &

3 o . the judgemunts dcliva:ﬁd by tho CAT, dangelors Berch in
| DA Wo.403/92, Principel Bench, New Balhi in OA No.1713/93 &
" 2597/93 ond Hyderabad fSanch Qkﬂﬂo.zﬂ/QJ, 328/91, $61/93 &

Ifz/94 thaeidn the gams p“inc1nln wan anunciatnd.

T, thnrctata, requast you to to kindly
promnis me to tho Cadre of LY6{PA CO)/NSG~IL(FA [O)
w.a.f‘.M{ Xz an per with my jun.Lnru(n),u,‘gm?v;f Qi e
the nnxltamt for which vct ot kindnege, | ghall bLe evar

Yours faithfully,
NS
AY rJ4k1&4{W¥£¥}

(3) Bawnyntty

Ceunlx|

]
1

£
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From: |
Cgem ST / S
Pﬂ Y. |
?@cpmg.lwp :
To | ' |

,4?.The Chief Postmaster-Genesal
A.P.Circle,
HYDERABAD-500Q 001. .

. Respected Sir, _ |
Sub:~ Hequest for promotion to the cadre of LSG

PA (CO) under TBOP ¢n par with my junior(s;.

hccording to the existing gradation 1ist 9f
Group 'C! staff of.CO/ROs as on 1-7-1987 my name stands at Slé@é{_-
: -
under Permanent/Temp.LDCs. My junior at 51 Je by mame S

w2
\"5§4ﬂ“ﬁ*f‘<“5LU$h is promoted to thée cgdre of L3G weﬁ:ﬂQ”GB’ﬁLfi
] b ! %f
C.0.Memo.No. <} 4> ~X/°- o ta [TE={-A2 1gnoringi me'.
. 1 :

-

ceording to the Rectt., rules froamod under
Article 309 of the Constibution of India, promotionn phould bo
mdde based on the seniofity subject to fitness. As such, I should
have been given promotion to the cadre of LSG pA(CO) from the
date my. junior Sri/Smt. M- ‘57“f$~$9\“ﬁfy¢1ULﬁs promoted.
Ighoring the seniors and promoting the junio}s basing on the
length of service is against the rules. In this connection,
kind attention is invited to the judgements delivered by the
CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in 04 No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle wWas enunciated.

N

) I, therefore, request you to kindly promote me
to the cadre of LSG PA(CO) w.gtfiréiéa”'eﬁ"Q;B on par with my
junior(s) ) “S:J98¥u§?jc£\CW~C¥U*« at the earliest for wnich

b act of kindness, I shall be ever grateful 4o yoﬁ.

Yours {ithfully,

LR Y by

Hyderabad-1
' Date: L3 -12-1994.

-
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From: ,
P -.-
Cor o culgsldotaabon |
PA [Co?
N v

e o AN
Te

The Chief Postmaster-Genekal
= A.P.Circle,
HYDERABAD-500 001,

Respected Bir,
Sub:- Request for promotion to the cadre of LSG
PA (CO) under TBOP on par with my junior(s).

' According to the existing gradation list of
Group 'C! staff of CO/ROs as-on 1-7-1987 my name stands at S1.¢
under Permanent/Temp.LDCs. My junior at Sfﬁéﬂﬂiﬁl by pame________ .
}\ Skuﬁ_gpnm“chmﬂlya promoted to the cadre of ISG wefﬁgc_ﬁi13v1de

C.0.Memo.No. ffj‘g r&n@?in me. ILT

Ackordind to the Rectt., rules framod under
Article 309 of the Constihution.of India, promotions should be
made based on. the seniority subject to fitness.  As such, I should
4 have been given promotion to the cadre of LSG pA{CO) from the
date my junior Sri/Smt. A JC’.J.»—Q\\M{\CY\GM is promoted.

[

Ignoring the Seniors and promoting the juniors basing nn the
length of service is against the rules. In this connection,

) kind attention iz invited to the judgements delivered by the
CAT Bangalore Bench in QA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principie wags enunciated.

I, therefore, request you to kindly promote me
to the cadre of LSG PA(CO) #.e¥fi Q26 -& 57 & on par vith my

junior(s) A_« < el e danaAf the earllcat for waich

\ act of kindness, I shall be e wr grateful to you.

Hyderabad -1 Yours faithfully,

Dﬁte;%i7 -12-1994. C&a-SSuiv\c&Qu,bLA\.

Qe ez AW
Chlof Postmaster General

% v & [C.A No:
o, QL 4§>
2 3 Lo 19 | \ ) | %(m q.n.’%y
ABE % qt;aaf.ﬂml,
" eﬂt-i;nu:f;@ Gd m bC}

i CENTRAL REGISTRY
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W

To

Thas Chief Pastnnuter-sannrai.
AoP.Circlﬂ. *
ﬂxdnxabad-SGDUBl.

Reapected Skr, .

Subi- Requast for Promotion to the cadre of
LSG/HSG 11(PA CO) undex TOUP/BLH
Schomen df promotioh on pax with my
Juniors ~ RAegarding.

«

oQo

1 have been promoted-sppointasd to the cadre of

} LDe€o wemdef, 2, 0. 70 on pasaing the axamination.

‘ According to the existing gredotion list of Group ‘L' staff
of CO/R0e as on 1-7-1937 my name standa S1.No,al] undar
Permmanent/Tanp. §0Cs. My juniore 7 et v e at
SL.No. .-~ _ who are promated to the cadre of UDC ;t 8

later date i.a. from D)/ - Qn woare promoted to thacadra

of LSG/HSG. w.e.f. - ., .C qa'udu C.0.Mend No.Staff/47=5/
CON0/TBOP891, dsted 481-1994 ignoxing me who is eenibx to the
abave menticned officials,

According to the xectt.xulwe framod under Article 309
of Constitution of Indis, promotion nhauld'ﬁa made bamed on
the seniority subjoet to fitness. As such, 1 should heve bean
given promotion to the codre of LSG/HSG-il from ths date my
junior{s) heve been promoted i.2.24 .- g2 . Ignoring the
genior and promoting the junkors beeing on the lengkb of aservida
is egainst the rules. In fhis connaction, kind attendtion is
invited to the judjoments daliversd by the C,A.T.,Bangalore
Bench'in OA No.403492, Principal Bench, Waw Delhi in
OA Ko.1713-93 & 2597493 end Hyderabad.Bsnc OA No.28/94..928/91.
961/93 & 352/94 where in the samo printiplc wae .anunciated.

S

W

ﬁﬁ 1, thersfore, request you to the kindly promote

Cadra of LSG(PA CO)/HSG=II(PA CO) wea fe 21 0 £i
at the sarlisst

rataful to you.

ne to the
on par with my juniors. D S 0y

.

e bl e : be aver
i ﬁprqggégh sct-af kindness, I shall g

TR
; ?‘;fh;}'é}’:s::wszer Generst
. . 1N M
' ' N . Yours faithfully,
", -1[ Dy L%'l“}-—'i“‘.!"i B
I b ; hD‘Vbe;a_:gﬁgfn&Lf-( -
AR 23q ofrgy, , k R -
.. HAD, Lucly é ) " i
Detas By N Y SHMUEL
CENTRAL REGISTRY ) \/IOA/

Ghamyertey
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From1? '
EXWENN
R.B.SHORA RANI
PA(CO)
% THE CHIEF POSTMASTER GENERAL
A.P.CIRCLE -HYDERABAD.

To

Tha Chief Postmaster-Gsneral,

A.P.Lircle,

HYDERABDADB-~ 500 001, - ' .

R
R Y o P'@ (.M

Respocted Sir,

Subs Request fox promatien to the cadred
of LYG/HSG II(IMA CO) wodne TUUP/
BCR Schamsa af promotion on pex with
my juniura -~ Reqmrding.

LR

uDC I have been = pramutadﬁééﬁﬁﬁﬁﬁaﬁ to ‘the

codre of XBX w.e.f.3-6-1988 an.pa551ng~tq8 examination.

According ta tha exiating‘gradatiun-liat of Group 'C'

gtaff of CO/ROs as on 1-7-1987 my name stands at 51, Naenld
wnde r uslmnnénf/Temp. UDCa. My juniora D.SANJEEVA

at Sl. w5 who are promoted te thm cadzro of UDC et =

later date i.o. From 26 ., g3 WOre promotnd to the cadra

af LSG/HSG-T11 Weaefo Db~ L s vide C.0. Momo. No.Steff/
o

47=5/C0RG/THOP-93, doted 4-~1-94 ignorinq me who in aeniox

'to the above mantloned officisls.

According to the feetts rules Tromod
. undexr hrticle 302 of Conotitutivn of India, promobion
should be mada hoaed on tho senlority subject to fitnees.
Ag- such, 1 mhou&d have bsen given prnmoﬁion to the cadre
of LSG/HSG=IT from the date my junfmr(ai have baen P LCMO-
ted 1.8, 24 6 QD - Ignoring thf geninr and promating

tho junjors busing on thn length of ﬂuruicm ie againmt the
rules, In this cgnnectiun, kind attentlmn is invitad to
the judgemsnts delmvered by tha CAT, Bangalora Baench in
UhA No.q403/92, Principal anch, New Balhi in DA No. 1713/93 &
2697/93 and Hyderabad Sench. DA No.20/94, 928/91, 961/93. &

352/94 wheatdn the sems principle wsa snunciotad.

1, thereTure, ragquest you to to kdndly
promote mn to the Cadxd of LUGIPA CO)/HRG=LI(PA o)
wett T M) fn 8 Gy ©un par with my. jundoral(e)’ \ \%hh,ﬁ) © 40 A .
7 r - [ "L“

gt the sarlisst for which act of kindness, 1 shoall bue mver

1@&&3123 to you.
R

. . . ‘ .

’§ : 3!:‘";:;:;%“5 . Yourk faithfully,
s {:’“r Ge | P WA N O
Date : 2;--12~ﬂ3§4¢‘ ( ReBoSHOBA RANI.

~o i
Q {'33‘(" ]{ “} ;
¥ ’ '
LR C %m q:n‘!'b‘/
W g Cicle, Ac)
L RE +
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From:
~—o z\,ng here D
- ¢
QA(Cs) S
C;/)@ C €O o l\“"iD
Tw
the Chief Postmaster-Gone#al
.P.Circle, .

HYDERABAD~500 001.

Respected Sir, : )
Sub:- Request for promotion to the cadre of LSG

PA (CO) under TBOP on par with my junior(s).

‘ ° According to the existing gradation list of
Group 'C' staff of CO/ROs 25 on 1-7-1987 my name stands at 31j§5q;
under Permanent/Temp.LDCs. My junior at SfTﬂijjt'by name .
< el OO promoted to the cadye of ISG wef QL 659 5 vide
C .O.Biemo.No.Qi\zﬂ% 7"‘”““}//049"@‘ 7'{“3"6" c'jf igaﬁor\ﬁig &15-5? LT
?écordingrto the Rectt,, rulep fromod under
Article 309 of the Constitution of Indln, promotiony nhould ho
Apode based on the seniority subject to fitness. A such, I should
have beén given promotion to the cadre of LSG PA{CO) from the
date my junior Sri/Smt.__j& . SeSrogoT|OnaMA vis promoted.
Ignoring the seniors and oromoting the juniors basing on the
_ '% }ength of service is against the rules. In this connection,

ind attention is invited to the judgements delivered by the
CAT Bangelore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench 0A No.28/94, 923/91
961/93 & 352/94 wherein the same principle Was enunciated.

: I, therefore, request you to | kindly promote me
%o the cadre of LSG PA(CO) w.e.f.\Z-'—G’“'J;"C?rj on par with my
junior{s) A QQS\I‘J\&EWA v oatb the earliest for waich

[

nct of kindness, I shall be ever grateful &~ you.
:r::-:..jw! o N e
Youre’ £ rithfudly,

Hyderabad-1
Date: 25 -12-1994.

- Kanyrtty
o Countx/

@)




e

From1 ‘ .
1,. VENUGOPAL | R W'\O
PA (CO) | . ‘

o CHIEF POSTMASTER GENERAL
A.P.CIRCLE, HYDERABAD.

To

The Chief Postmoster-~General,
A.P.Circle,
HYDERADBAD-~ JUO 001,

Rnspnctmd Sir,

Sub1 Request for promation to the codred
of LSG/HSG I1I(PA CO) undrr TBOP/
DCR Schomes of prometion on pur with
my juniors - Regexding.

L S

I have heon w promoted/eppointed to the

cadre of LDC wﬂu.f.‘21"5'1979 on popsing the oxaminatlon.

According to the existing gradation list of Group 'C'
staff of CO/R0s as on 1-7-1987 my name standg at SL. No. 22\
under pormanent/Tewp. UDCa. My juniors D,SANJEEVA

at 51. nj\t_ who are promoted to the cedre of upt at a

! 26=6-1993
later date i.so. Fram wore promotod to tho rﬂdrm
nf LOG/NSGeTi won.f. RL-E a, vide C.0. Mamo. No.Staff/

47-5/C0R0/TBUP~33, dated 4~1-94 ignoring me who is sanior

1o the above mentioned pfficisle.

According to the Rectt., rules framed
under Srticle 309 of Constitution of India, promotion
ahounld he mode hased on the saniority aubject to fitnesn.
Ag vuch, 1 ahould hove bean gﬁvwﬁ promotion tv thao cadre
of LSR/H5G-T1 from the date my Juniox(s)} have heen promno-

bed i.8. 066 23 . lgnoring the soniow and promolbing

thre juniors baaing on the length of service is ageinat tha
rules. In this cannectinn, kind ettentiin is invited to
the judgomenis delivered by tha AT, Bangalors gerch in

UA #0.403/92, Prineipal Hsnch, New felhi in OA No.1713/93 &
2597/93 and lydoxabed Banch 94 No. 28/94, 928/91, 961/93 &

152/94 whoanddn tha aens print:plm won saunciatod.

I, thmrmfnfa,'rmquaat you to to kindly

promotn m to. tho Coadrxe of Lot (DA EU)/HSGMII(PA :0)

wee.fo 94 6 A  pn par with my ju”iﬂratﬁx1hm§&¢;s£;::\

‘he porliscst for which act of kindneas, 1 alinll hae ryery

Q'T'R
ner” l Yty Trith "y\y,

A
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. |
Fxomt , -
L.VENUGOPAL | b
PA (CO) [ : '

o, CHIEF POSTMASTER GENERAL
A.P.CIRCLE, HYDERABAD.

To

The Chief POthaatmr—Gnnarul.
A.P.Circle,

HYDERABA D - 500 001.

Raspocted Sir,

Guhs Request for promotion to the cadred

NCR Schomes of promotion on pox
my juniors - fegarding .

» o W

of LSG/HIG II{PA CO) undr e TODOP/

with

I have buon = prOmotmd/nppointad to thw

cadre of LIC wﬂu.f.

According to the axisting gradation list of Lxoup !

atsff of CO/RUs as on 1-7-1987 my name stands at Sl. Noo 2~

under pgrmanﬁﬂt/ﬂﬂmp‘_UDCﬂ. Mmy juniore D.SANJEEVA

21-5-1979 on pansing the axamination.

at 5l. sy who ara prOmutad-tq the cadre of UDC at &

later date 1.0. Fram

26-6-1993 | o.¢ promoted te the cadre

af LoG/ Hskedd won. fo RL-E Q, viﬂﬂ £.0. Mamo. No.Staff/
47-5/COR0/THOP-93, dated 4~1-94 ignoring me who is seniot

Lo the above mentioned officials.

According to the Recti. rules framed
under Article 309 of Constitution of India, prometion

ghould be madn hhped on the sanlority sub ject to fitneso.

As cuch, 1 ahould hove hean givan prnmntiwn to the cadre

of LaR/HGG=TT fxnom the dete my junjmr(m3 have baen promo-

teld 1.0 A . lgnoaxing %the gonicr and Sromobin
& =) ! g |

the juniors basing on the length of warvice ls agsinst the

rulea., In this cannection,, kind ettentiin io invitod to

the judgsmenits delivered by tha CAT, Hangalore Berch in

UA Wn.403/92, Principal Bench, New Lalhi in OA No.1713/33 A

2597/93 and hyderabed Beich OA No.208/94, 928791, Y61/93 &

962/94 whomibn ths asme principle wos pnunciotod.

1, therelore, rarquest you to to kindly

promntne ma to. tho Cadre of LUG(PNA CO)/HSG~ SI{PA [O)

I PR W A = £ an pax with my juniarg(a)f&hgﬂ%¥$5h::\

b ohe narlisst for which not aof kindoros, 1 =hinll

b |¥{% ﬁ'}
%: 'Elhf'gf Py ‘f Iexy
X SIMas e, G Ty
Reradsdrile SNery) Vi FoithtolA
¥ . . / -y’
F)
¥ Siw i‘.:J 9 N
. ljﬂtg .9.2") (4':31 2"19“%: ( L. Gbgplfé_ )
QIr;r Py 7 /4‘; !

o

RVIrT

T



8 e

\

2. The Chief Postmaster General, 1wff_
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IN THE CENTRAL ADMINISTRAT%VE TRIBUNAL '+ HYDERABAD BENCH

‘ AT HYDERAEAD
ke

oh e 21307

0.2 124 £91._ | - Dt. of Deciefon i 17-09-97.

1. P.Visweswara Sastry
2, N,Yadagiri 1
3, S.Narsaiah

4, R,B,M,Singh !
5, Ch, Subba Lakshmi

6. Smt Viola Samuel |

7. R,B,Shobha Rani

8. Jagdeshwar

9, L.,@enugopal .. Applicants,

Vs ‘ Ter

1

1. The Union ofIndia, rep. by, - N
Secretary and Director-General LT
Dept, of Posts, Dak 'Bhavan, 1 S
New Delhi-1 — S

o
l LeT

AF Cirdle, Hyderabad-1l. .+ Respondents,

Counsel for the applicants 3 Mr. T.V,V.S.Murthy

. | o =
Councsel for the respondents ¢ Mr. K,Bhaskara rao, Ad¢l.ICGSC. .

)

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
[

THE HON'BLZ SHRI B.S.JAI pARgMEsHWAR :+ MEMBER (JUDL.)

LA R &

] ORDER
ORAL ORDER (PER HON'BLE SHRI R. RANGARAJAN: MEMBER (ADIjN.)

Heard Mr.T.V.V.S.Murthy, learned counsel for the |-
s ff' ’ - ]
applicants., None fot&hg respondents. ' RS T ”

2. There are 9 applicants in this O0A, They were nOt promotec
”?

uncer the Time Bound One Eromotion (TBOP) Scheme, The:TBpP Scheme was

introduced by R=-1 by me%o No:4-12/88-PEI (Pt} gated 22;07L93-1 - '

{Annexure-3). A clarifjcation was issued by R-1 to that sch@me “;JHL

+ i
. .

by memo No.22-5/95-PEI dated 8-2-96 {(Annexure-9)on the basis of

e judgement of this Tribunal in OA,1022/95 dated 13- 12-95 K




‘ 7-'.2-

(®nnexure-13). But instead of amending the scheme in accdrdance

with the directions given, the case of the applicants were lconsidered

as per'the!ﬁa/originaliwrders. Thus they were geprived ofi the

promotion under that s:heme‘by not modifying the said sché%e. The
|
applicants had filed répresentationgin this connection to f—z which

J

© - are enclosed from Annefure-qs to Annexure-23, It is stated that

those representations are still to be disposed of. 1In view of the

above pénding representations the followéng direction is giveni=-
v

R=1 and R~2 should dispcse of the representations of
the applicants judiciously Eaking due note_of‘the observat?Ons/
directions given in OAL1022/95 dated 13-12-95 (Annexure-13) Mgk within
a period of two months|frocm the date of receipt of a copylof éhis

judgement.

3, The OA is ordered accordingly = at the admission §tége

itself, No costs,

S, JAI pA#AMESvaAR) {R. RANGARAJAN) |
a q "MEMBER(JUDL.} - MEMBER ( ADMN. )

I
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Ché

" YLKR

‘Copy tp:‘ r'

Bhavan, New Dalhi.

‘Secratary and Dliﬁctor General Dapt. oP Posts, 3

Chlef ﬁostmastar Ganeral AP ercle, Hyderabade

cnpy to Hr.T V U

copy to Wr K .Eha

copy to 0. R(A) CF

duplicats coqy

by

S Furthy,AdUocate AT

T, Hyderabad.

L.
o
i
i

I

Hyderabad.

skara Rao Addl.CGSC CAT Hydsrabad.
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TYPED By CHECKED BY
COMPARZD sy APPROVED By
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Wit 3LT SHAT ReRANGARAJAN ¢ m(4)
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THE HON'BLE 5HRT B.5,341 PRRAMZSHWAR
: M (3)

s \HY 9y

ORDER/IUDGCME NT

——————

CMLA/RA/C A JE p

in

D.Anss Y 2uuR 3

Admnittag and Interim Directions
Iszued,

Allowad : ' '

Disposed of with Directions
Dismisscd ’

Dismiséed 45 withdrawn
Oismissad fop Def’aﬁlt
Ordered/Rejected

NO order as to costs,

YLKR II Court
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT |HYDERABAD

. Al r

M.A.NO., 21/98 in 0.A.1244/97. ‘

| Date of Order: 19-1-98.
Between:

1. The Union of India, rep. by the ) f
Secretary & Director General, ‘
Dept.of Posts, Dak Bhavan, New Delhi-l. h

2. The Chief Postmaster General, ‘

. Applicants/Re spondents.
and

1, P.Visweswara Sastry. :
2. N,Yadagiri | ) |
3. SeNarsaiah.
- 4, R.B.M,Singh, ‘
), 5. Ch.Subhalakshni. |
| 6. smt.,Viola Sanuel.
7. R.B.Shobha Rani.
8. Jagdeshwar.

o ——
[

. —aan

l
1
9. L,Venugopal.

I
1
. .RESI)()ndents/Aple.CantS.
For the Applicants: Mr,K.Bhaskar Rao, Addl.CGSC.

CORAM:

For the Respondents: Mr, T.V.V.S.Murthy, Advocate. !
. : ' |

THE HON'BLE MR, H.RAJENDRA PRASAD s MEMBERQADMN) |

' i

The Tribunal made the following Orders~ L‘
,] Heard Mr.T.V,.V.Se. Murthy for the’ applicantséln O.A.)

In view of the reasons stated in the MA time 1s gkanted
upto 31m3-98 to take a final decision in the matter, q

{J
Thus the M.A. is disposed of, (

\

/.

Deput gi strar

\

‘ l

To {

: . 1, The Secretary & Director-General, ‘
, Union of India, Dept.of Posts, Dak Bhavan, New Delhi-1. K
2. The Chief Postmaster General, A.P.Circle, Hyderabad-l. A

3. One copy to Mr, K.Bhaskar Rao, Addl.0GSG. CAT.Hyd. f
"4, One copy to Mr,.T.V.V,S. Murthy, Advocate,;” CAT Hyd. \
5. One spare COpY. . d
pvm,

[ Y
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—-j0CcC
DATED: IC\- \ -195 &
eRDER/JUD@%N@-;

Meho/Becdn S BuNOY | \qii
in l

Qua.No.  [2uu gy |
T A.NO, : A CW.R )

Adnitted andg Interlm directions .
Issded,

" Alloye g

‘Dlsposed of with direction
< . ‘ e . §

Dismfssed.

Dismissed as withdrawn

Dismissed for Default.

Ordefred/Rejected. -
No lorder as to costs.
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